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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH |

OA 29, 67,87, 113, 126, 137, 181, 212, 266, 268,
269,.277,.281,299, 300, 301, 302, 303, 319, 325,
326,327,328, 329, 331, 333, 344, 345, 346, 347,
348,350, 351, 352, 353; 354, 355, 356, 357, 358,
359,362, 363, 364, 366, 368, 369, 370, 371,372,
373,380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904, 905, 939, 942,
952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM: _
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. OA29/2013

I C.H. Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

T.P.Latheefl

S/o Atteka

Thiruvathapura, Kiltan [sland,

Union Territory of Lakshadweep-682 558 Applicants

RS

(By Advocate: Mr.Shabu Sreedharan)

N

Versus

1. Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
Union Territory of Lakshadweep
Kavarathi Island-682 555

3. The Chairperson
Village (Dweep) Panchayath -
Kiltan Island, Union Territory of Lakshadweep-682 558




S. Ihe Prmupal
Goveérnment. Semor Secondary School
Kiltan Island
}Umon Temtory of [Lakshadweep-682 558.
(By Advocate: (Mr.S.Radhakrrshnan (R1,2 & 95)
B (Mr.R.Ramdas (R3)
2. 0A67/2013

to

- 0. Rafeek Khm H M.
S/o Abdul Rehman .
/\llyar House Kiltan Island
Umon Iemtory of [Lakshadweep- 682 558.
(By Ad M ;:.S_;-habu Sreedharan)

The Executive Officer
Vill lage (Dweep) Panchayath

| Krltan Island “Union Territory of L akshadweep 682 558

Seedikoya.M.
S/o Abbosala Koya
Malayattiyoda, Kiltan [sland

IJhidn Territory of Lakshadweep-682 558.

| Marsha T.

S/o Krdavu Komalam

T henakkal House, Kiltan Island
Umon T errrtory of Lakshadweep- 682 558.

Abdulle A.P.
S/o Khalid
Alimapura, Kiltan Island

Union Territory of Lakshadweep-682 558.

Chamayalh Housc Kiltan Island
‘Umon Terrltory ofLakshadweep 682 558.

Versus

Respondents

Applicants
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- . U ion Tef_ripo.fy of Lakshadweep represented by
. t ‘Edmin‘i'strator Kavarathi Island-682 555

or of Panchayath
Umo‘ Terrltory of Lakshadweep
Kavarathl Island 682 555

3. Fhe Chalrperson ‘
Village (Dweep) Panchayath
Klltan sland Union Temtory of Lak%hadweep 682 558

< ‘Thel:xecutlvq()fﬁcer
Village (Dweep) Panchayath
Kiltan Island
Union Territory of Lakshadweep-682 558 Respondents-

i | (By AdVOCdtC ) (Mr.S.Radhak_rishnap (R1,2 & 4)
3. OA87/2013

1. Abdul Salam P.P., age 43
@/o Saidmuhammed -
Pulhlyapura Kiltan Island
Lak;shavdweep

), age 33
dmuhammed
‘H use, Kiltan Island
Applicants

a e .I\}ix'f'i?r(atap Abraham Varghese)
Versus
l. 1he ,A_:d'mini"st‘rator

Union Territory of Lakshadweep
Kavarathi -682 555

2. :”D_lrectox Department of Science & Technology
weep Administration,
sland-682 555
3. gl Officer
Environment Warden

en fEnwronment and Forest,
,n_Island Lakshadweep -682 558

4. Jhe Chalrperson Village (Dweep) Panchayath
' Klltan Island Lakshadweep-682 558 ' Respondents
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(By /\dvocatc (I\/h Radhakrishnan (R1,2 & 3)
(Mx R.Ramdas — R4)

4. 6A .-1-13/2013;-

[ \/Iuthukoya T. P
S/o Kidave Hay
Thu uvathapma Kiltan, L akshadweep.

2. Sallh b
~ S/8 Tbrahim Haji
Pandala Klltan l.akshadweep.

3; ‘ Yacoob P. K
S/6.Subair.A. \.
unn{akkad K_lltan, Lakshadweep.

4. All ‘Mohammied _
‘ S/o /\Ltaka A]lydl Klltan Lakshadweep

5. Kunhnkoya AP
S/o Sayed Muhammed P.K.
Arg kalapura Kiltan, Lakshadweep.

iltan'?,,;Lakshadweep. '

Anavval?““'
Shaik K.K Palllyachetta Kiltan, Lakshadweep

8. Sathal ;L.H
S/o Mohammed P.
g, :i'él_tan Lakshadweep.

1" -Lakshadweep Applicants
(By A(;ivy(')_"c”afté::.fM-s.Da‘isy | Daniel)

Versus



“ I, The Administlétox
Umon Territory of Lakshadweep
Kavarathl 682 555

._Irhve, thalrper;son
Village (Dweep) Panchayath
Klltan 682 558

o

3. 1 he meloymem Officer
Kavanathl La kshadweep 682 555

S~

Director of P_anchayath
~Department of Panchayath
Kavarathi — 682 555

5. The Executive Officer

Village (Dweep) Panchayat, Kiltan — 682 558

]—l'évl:'t%cvultm‘al Assistant
Village (Dweep) Panchayat, Kiltan-682 558.

o

(By Advocate: Mr.S.Radhakrishnan-R1,3,4&5)

1. Asac ulla K C
S/o Yousuff
Kanmcheua Kiltan Island
ur ofI a@hdadwcep 682 558

2. Kunhl M

S/ozAmbukoya
el,:K 1vltan Island
weep-682 558

o

S/o Mohamm d
Komalam Kiltan Island
Ul ofLa <shdadwcep 682 558

4, Saleem P.p.
S/o Hamsa -
Puthenpura Kiltan Island
UT of Lal <shdadweep 682 558

Respondents
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6. Kunh1 K P

7. Abdul: Kasun P V.
S/ Muneet -
Pentamveli, Kiltan Island
“UT Qf _akshdadweep-682 558. Applicants

(By Advocate: Mr.Shabu Sreedharan)
~ Versus

L. Uﬁlon Territory of Lakshadweep represented by
lhe Admlmstrator Kavarathi Island-682 555

2. The Dnectox ofPanchayath
Umon l"emtoxy of Lékshadweep
Kavaxathl Is]and 682 555

3. .Fhe C;h_:an_‘_person
Village (Dweep) Panchayath
K_.il.tan [sland, Union Territory of Lakshadweep-682 558

4. l"h'c‘:f"x'ecutive Officer
0Vlllag(, (Dweep) Panchayath
<lllan:'lsland Umon Territory ofLakshadweep 682 558

5. The 'nfonment Warden
of:Environment and Forest
7onal_;Ofﬁce Kiltan Island
Umon 1 emt01y of Lakshadweep-682 558. Respondents

-

(By Advocate (Mx S Radhaknshnan (R1,2,4 & 5)
6. OA 137/2013

I Jalaludheen K K.

S/o ghalk Poovalap

Boovalgp IHouse Kiltan Island,
U of [ <shadweep 682 558.




4, Améerali AP
~S/o Syed Mohammed
Arakalapura House, Kiltan Island
* UT of Lakshadweep-682 558.

| 5. lsmail T

' S/o Yusuf
"l"holiyoda'l-louse, Kiltan Island,
uT ofLakshadweep-éSQ 558.

6. Syed Mohammed Koya K.P.
Slo Mohammed

Kanjipura House, Kiltan Island,
UT QfLakshadweep 682 558.

7. Kasimkoya C.H.
S/o Muthukoya
. Ammipura House, Kiltan Island, |
UT of Lakshadweep-682 558. _ Applicants

al MIShabu Sreedharan)

Versus

l. Ty of Lakshadweep replesented by
: st1 ator Kavarathi Island-682 555
2. 'll‘he“D_nectox of Panchayath
Union :I"en 1tofy of Lakshadweep
3.
4.
5. ° :il li"e'AéS1§{ahi'F'nglneel

* ~ Elegtrical Sub:Division
Klltan Island
Umon T err 1t01y of Lakshadweep -682 558. Respondents




7. OA 181/2013

I Sadakathulla A age 38 .
S/o Kunhi Ahammed '
’ AJnad House Kiltan Island
I akshadweep

2. Nararulla P. 'I age 26
Slo Kunh] g
'PaIllthlthlyoda House Kiltan Island
L akshadweep

(By Advocate: I\/IS.D‘a}isy . DanieI)
Versus
l. T Ilie-'AdmImstI ator -
Umon Territory of Lakshadweep

Kavaxathl 682 555

2. I _hé- C'-halrpeI son
.weep) Panchayath

(V%]

' (avaxathl 682 558

(By Advocate I\/II S Radhakmhnan (Rl& 3)

8. O A No 212/2013

I’ P. IIavvab1 W/o Abdul Salam
'I aboum Agncultuxal Depal“tment

I.  The DIleétOI‘?O:f Agriculture
“Union T cmtory of Lakshadweep
Kavalam Island 682 555.

Applicants

Respondents

Applicant



‘2. ‘TheAdminisfrator _
Union Térritory of Lakshadweep
Kayaratti Is'_la'n;d - 682 555. : Respondents

(By Ad\'/'o'c.a_le Mr. Si.’i::.l{adhakrishnan)

9. O A:266/2013

(

l. Sablr Al K

Kuuyathlyoda House
Kiltan Island. ”

" C.P. Firoz

2.
Chemmanam Palli House
Kalpeni Island.

3. K.P. Cneniyakoya

Karuppathapura House,
Ka pen1 Island

4. MC Jaffel
Pak l<1pura House
Kdlpenl Island

s, IIabsa A
Alll(ome House
Klltan Island

6. A"P"N’aseema
Aynapula House

Applicants

(\dmlmstratlon of the Union Terrltory

of La l<shadweep, Kavarathi — 682 555.

2. I“he Dlrector (Serv1ces)
Admmlstratlon of the Union Territory
of L akshadweep (Secretariat),

: Kavaratu ‘—”682 555.

555, Respondents



Umon-{ emtory, Lakshadweep

2. B M Mansoor
S/o. Late A.C: Mohammed Jalaluddm
Bharkath Manzil
Agati Island, Union Territory
Lakshddweep

(By Ad_vQca.le: Mr. Grashious Kuriakose)
. -~ Versus
. Ilhc Admmlstrator

Umon‘ Temtoxy of Lakshadweep,
Kavarath: 682 555.

2. T he Duectox of Panchayath
' ,Department of Panchayath
Kavalattl -

3. DnectonofSc ”n.'ce and Technology
sand En 1t
U of Lakshadweep

& Employment)
682 5585,

..1» =

‘ Kavai alhl

5. special'omc‘ef‘

Vlllage (Dweep Panchayal Agattl) 682 558.

“(By Advocate Ml S Radhaknshnan)

1. QA2e92013

Ahamied B:
S/o T.
Araka Kiftan Island,

age 32

‘h;idus Kuriakose)

Applicénts

Respondents

Applicant



2. ]heChalrpelson
~ Village (Dweep) Panchayath
Kiltan-682 558

The 'I:mpl(')yl-nént' Officer

3.
* Kavarathi, L akshadweep 682 555.
4. Director of Panchayath

Depaltlnent of Panchayath
Ka\j/arat_hi‘ '-'682'_ 555

5. T he Executlve Officer
Vlllage (Dweep) Panchayath
letan 682 558

6. Homcultmal Assistant
Vlllage (chep) Panchayat
Klllan 687 558 - Respondents

(By Ac‘gl:;\j/o,cat,e;: ) '.(,I\:/gllr.S.Radhakrishnan (R1,3 & 6)

Applicant

' .age “(Dweep) Panchayath, Kiltan-682 558
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Respondents

Slo Sayld VK.:
Vallomkadlyodu
Kiltan Island; L.akshadweep

2. QASayed Badushé‘Muhideen S.V.
Shahar Ban Vilas House'
Chetlat. ., . Applicants
(By Adyqéa,te: Ml';(;}rashious Kuriakose, Sr. & Ms.Daisy | Daniel)

Versus

‘»djﬂlnlSll atox
UT ofLakshadweep, Kavarathi-682 555.

2. Dxrectm o
' Sciénce & Technology
Chetlat 682 556

3. Dnector ofPanchayalh
Ruxal Developmenl Depanmenl of Panchayath

S, Addl.‘ Sub. 'D1v1.s:|onal Officer
Chetlat 682 556

7.

6. Jumox Scnenuﬁc Officer
Chetlat 682 556.
/\ccounls Of; !én' | ‘
ceret rathi-682 558. Respondents
(By Advecatei M dhakrishnan-R1-3 & 5-7)




l. 'A K cheed e

:Poodyem 'House
Kalpcm Island

3. AT. Ahadabl
Athanam Thottam House
- Kalpeni-Island:

4. P.P. Sulaikha
Puthlya Pandaram House
Kalpem lsland

5. C P Noouehan
Chemmanam Palh House
Kalpem Is and

6 A K Bcebl
Arakkalar House
Ka]pem Island

7. M.P. Moh_am"med

Mulljpura House
Kalpeni Island.

KB. Gangesh)
~ Versus

[ Thc Administrator,
Admmlstratlon of the Union Territory

Aof Lakshadweep, Kavarathl 682 555.

' fhe DH‘CCIOI (Serwces)

2.
Admlmstratlon of the Union Territory
of Lal<shadw6¢p (Secretariat),

3.

R
(By Advocate: Mr. S. Radhakrishnan)

Respondents

Applicants
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15, OA 300/2013

1. B.Koya, age 42, :
S/0 Bammad, Bilutheth House
Andrott Island.

2. B.Ahammed, age 43
S/o0 Mohammed, Bakakada House
Andrott Island.

3. K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Kaxakunnel House
Andrott Island. :

4. P.P.Fassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

5. «M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andlott %ldnd

6. M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

7. C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island. -

8. K.P.Mohammed Yaseen, age 33,
- S/o Nallakoya, Kattupra House,
Andrott Island.

9. T.P.Shamsuddeen, age 30, .
S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

<

10.  B.Mullakoya, age 43 :
S/o Kidave, Bithnatt House, Kavaram Island.

I'l. P.P.Fathimath, age 41,
D/o Kunhiseeéthi, Palath Puthlyapura House,
Andrott Island.

2. AJamal, age 48, .
S/o Abdulla Attalada, Ahyathara House,
Andrott Island. .



®
13, A.Mohammed Mustafa, age 32,

S/o0 Kidave, Aliyathara House,
Andrott Island. "

14. .L‘Khadeejomabi',' age 47,
D/o Buhari, Lavanakkal House,
Andrott [sland.

15. " C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island.

16. K.Subaida, age 39 yeafs
D/o Kidave, Kunnashada,
Andrott Island.

17.  AXKunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott [sland. ‘

18.  T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island. '

19.  P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
**Andrott Island.

20.  K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

21.  K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

22.  Mohammed Md_rshid, age 36,
‘ S/o Koyamma K.P., Moosathada,
Andrott [sland.

23, I(.'C.3Moha1nllled Hussain, age 39,
S/o.Sayeed Ismail, Kannichetta,
Andrott Island.

24. *P.P.Hamza, age 34,
Koyakidave M.P., Pandathpura .
Andrott Island.



25.

26.

27.

28.

29.

31

34.

36.

R £ AR
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M.P.Khaleel, age 37,
«S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Pexumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Man21l
/\ndlou sland.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

"H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

" M.P.Mohammed Rafeek, age 31,

S/o Koyamma, Kunnamkalam House,
Andrott Island. '

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

I(Mdhammed Basheer, age 34,
S/o0 Aboosala U.K. Kunthathalam House,
Andrott [sland.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

A. Rashccd Khan, age 39,
9/0 ayeed Ismail, Aliyathara House,

K:"‘/'\.":"bdul Salam age 33,
@/0 Muthukoya Kannathimmada House
/-\ndxou Island.

KK.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Island.



37.

38.

39.

40.

41.

42.

43.

44.

45.

46.

47.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,

Andrott Island. .

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A. C Karakunnel House,

Andrott Island.

Ubaidulla, age 29,

S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M.C. Hammedathbi, age 37,
D/o Yousaf, Mylachetta House,
Andrott Island.

Doulathabi, age 33,
D/o Kidave, Lavanakkal House,
‘Andrott Island.

Guhar Madeena Beegum, age 37,
D/o:Mohammed B, Aliyathara House,
Anch o_u Island.

okunhi Koya, dgev36,
lo:Yacoob, Kolikkatt House,
Andx-ou Island.

I;x.Dervesh Mohammed, age 36,

S/o Sayeed Mohammed, Kachashada House,

Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants



1. The Administrator
Union Territory of Lakshadweep
Kavarathi -682 555

2. Director of Education
Directorate of Education
Administration of the Union Territory of
Lakshadweep, Kavarathi.

(OS]

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

I

«Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

5. Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

6. MohAa‘xjjmed Shamsheer M.K.
S/o Bathesha U.P.
Mayamkkada House, Androth.

7. Moheimmed Asker
S/o _Seethi
‘Aliyathara House, Androth.

8. Noushakhan M.K.
S/o;Sued Koya
‘avainkakkada House, Androth

mmed Kasim P.P. .
dave, Palathupra House, Androth

10. Abdiif-]jf/—\kbar
S/o"Subair
Pandath Puthiya Pura House, Androth

1l.  Mujeeb Rahman
S/o 1brahim
Aliyathara House, Androth




13.
14.

15.

17.
18.
19.

(By Advogz

19

M_oha‘mmed Hassan
S/o Kunhi Koya
Ayer;amada House, Androth

Moh:a;rgnmed Abdusalam T
S/o Abusala

" Thecheri House, Androth

Muhammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

Muh}ammed Kassim
S/o Koya |
Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K.Kidave ,
Palathupura House, Androth

M}ihaffnmﬁ:d Khaleel
S/o Abdulla |
Aliyathara House, Androth

Muhainmed Basheer C.P.
S/o Abdul Khader
Cherikkal Puthiyapura House,

- Androth.

' : ‘ N
te: Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Respondents



16. ()A:-301/201-3’&:f

I Auakoya T. V age 44
Slo Koya T hankgal T,
I hallath Valxyakkattu

Island '

2. Say ed I(koya age 43 e
Sto Koya Kldave Allyathara House,
Androth Island.

3. Mohammed, age 54
- S/o Shaban, Biriyammada House
Androth Island.

4, Yousaf, age 60
S/o Ahammed Kandalath House,
/\ndxoth Island

5. MUJecE Rehman age 35
S/o. I(oya Kalachetta House,
Andloth Island |

0. /\bduI Naseu age 38
b/o Nalla Koya Kunnashada House,
Androth Island

7. ° \/lohdmmed Bdsheex age 37
S/o choob Allyathara House,.
/\I’IdIOth Island .

?/o Koyanllna‘Mayalnpokada House
Andlolh Is and

- 10. NouIal ag:,e 43
- Sho. Koyamma Koya Thacheri House,
/\ndlolh Island

1. AsnI age 37
‘?/o eethl ‘I héchen Moosathada House,




14,

16.

- 19.

20.

21.

23.

24,

2!

Aﬁdl oth Island

‘Jalal age 37

Slo” Kunmseedhl Palathupura House,

Androth Island

Falook age 49
§/o Koyamma Pochalam House
Andlotj Island

A du_':'fHassan age 51
, S/o 'bdu] Khader Karachetta House,

An

S/o Sayeed Mohammed Thacheri Moosathada House,

:;akem Pura House

Mohammed Llyaudden age 33

S/o Sayccd Mohammed Neclathupura House



25.

26.

27.

28.

29.

30.

31

32,

33.

34 N

35.

Htbopin D2yt
a0 . .

H

Andloth Island

Gafoot age 41 :
S/o lhangu Koya Pentamvell House,
Andloth Island

Sl}ddceque lage 43~
S/o Kidave, Modlyothada IIouse
Andloth Island ‘

ghanavas age 33
S/o Kunhi Koya, PQchalam I—Iouse
Andloth Island

Illyas :vage 36
 S/oiHamza Koya Allyathara House
Al'ldl()lh Island .

ésheer age 39 |
) ammed Allyathara House,

l\/loh dm m ed'



38.

39.

40.

42.

43,

- 44,

23

Mohdmmcd Baleem age 33
Slo- Koyamma Kanmpura House,

_ Andloth Island

‘Shamsuddeen age 33

S/o Abdul Kader, Bellchetta House,

' _/\ndxoth I%land

Kunhlseethl ag,e 47
S/o /\boo Sala, Layanakkal House,

: /\ndloth Island

.Yacoob age 45

Slo %amddcen, Kunnashada House,
Andloth Island

Abdul"Jabbar ag,e 38
S/o Sayeed Mohammed, Kanmchetta House,
/\ndxoth Island

_ Iamal agc 41 |

S/o ‘Sa‘vccd Bukan Bidumkattu Bilutheth House, -

.Sajma Beegum age 29

B/oiNall akoya Lavanakkal House,
Andloth Island

Shahana% B‘e%um age 28




48.

49.

50.

51,

53,

54.

55.

56.

57.

58.

59.

dmdir gy b

Hassan, age 39
S/o deccd Bukan Mathar apura House,
/'\ndl‘oth_ls_lqnd ,v

Nf()]%dlﬂlﬂbd Sélécm age 38
S/o Yousaf, lhcu lath: Ilouse
And oth lsland |

M()hdmnmd Musthafa agc 36
S/o 1 ook()ya Negaanmdda House,
Andloth [sland.

Koya, age 36
S/o Attakoya, Mathil IIousc
Androth Island.

Kamil. agellll
S/o Muthu Koya, Palathupura House,
And "()th Island '

/\sH‘ildgjc )0
S/o ‘u,thl Koya [.avanakkal House,
/\ndiolh lsland

' Sakariya, agé’ ;32

S/o Muthukoya, Bilutheth House,
Androth ]s'land.

&allh age 37.
S/o Kunikoya, /\ynamadal ouse,
/\,ndloth Island‘

" age 39

Rdhmdthuﬂ :
deeq c?B11uthethIIouse

S

Andmth [eland_

M()lmmmcd-/\slam Naser, age 40
S/o %ayccd Mohammcd Pall iyet House,
/\ndloth Island

@é}/ccd' Moh;im'med age 42
S/o Kasimi, /\chadapurakattu House
/\ndi()th xlagd_

. Z\hvan Iluéséﬁ?ége 29

S/o { ()()koya Kunnashada House




69 1

61
62.  Chériya'Koya, age 3
S/o Aboo Salah; Pexumpalll House
Andxoth Island
63. MLljeeb Rehman, age'37: :
S/o.Sayeed Buhari, Karakunnel House
/-\hdroth Islahd. ‘
64. Nou el K, agc 33
S/o Nattaya Koya Chenyadam House
635, - ée 45
8 oyamma y Kalakkada House
: Andloth Island
66. Shamsu Shumoos age 34
- Slo Chenyakoya M. Pentamv1lapura House
' Andloth Is]and :
67
- 68.
' /.:\nd.'loth Island
- 70. . Rlde agc 29
/0 Koya P S. Pentambellpwa House
71

‘:"P:_a_ﬁ’dathu vL_a‘veriakkan House



72.

73.

74.

75.

76.

77.

78.

79.

80.

S/o: Poo
AAndloth Island

.S/o Savecd Mohamni’

| Andnoth Island_ﬁ} :

TR T T
N

26

_age 42 .

Rd}“]at: g
kutty\/I \/IathllHouse

Mohammcd Hassan a gei3 7
“Achammada House

/\ndlo H. Island

Shamsudcen,é’ge 32 o '
S/o Muthu Koya K. Nellal House
Andloth sland ,

Mohammed Naseen zage‘28
S/o Muhammed Pentamvellpma House
/\ndloth land

Raulath Beegum, age 29
S/o Thangakoya, Arathupura House
Ahd_l'oth- Islénd.

E atlnhuddeen age 38
Slo ledavc U K., Makket House

lul-K ‘ader Moodampuxa House
sland o

'l'

9/0 Ahammadlya Jabalpma House
/\ndloth Island




86,
87.
8
89.
90,
91,
93.
94

95.

M

7

: Attakoya af,e 49

/0.7 ;-acoob Allyathara Housc
jwiyapura House

S/o deccd Moh‘amm‘cd,;iPalllyctt Housc

Andloth [sland v

v Bashcel ag,c 55

T hachcn Moosathal a

_ Andloth Island

\/lohammcd F ar ook age 33
S/o Nallakoya, CL., Thalampalll Makket House -

. Andxoth Is]and

-::Moosakada I—Iouse '

Salccm age 31
S/o Seethl Kalakunnel House
/\ndloth Island

(;131 m, age 33

Mohammcd I

Lavanakkal House

ohamme Issain, age 41
S/o Sayeed Isgmall Kandalath Housc

f\l’llelh Island

Sabu Khan dge 33
6/0 (oyammakoya "T hattampokkada House"

cari, Podamkakkada House .




96.  Akk

97.

98.

99.

23"

 Edayakkal House

chali House

: Mohammed Musthafa age 42

E dayakkal Hoise -
/\ndloth Island

Navas agjc 25 ;
S/o Hussain, Thahlra Man21l
/\ndtoth Island

102:

103.

104.

105.

It la%san’ age 33

@/o Seethl \/I Lavanakal House
/\ndloth sland ' ‘
Mohammcd Basheel age 42
S/o You%af Ne]lal House

/amu -Abld age 26
@/0 Kldave K Palliat House

: /\ndloth ]sland

Muthu Koya age 39

Slo Kunhl S"'e.thl Makkette '
/\ndloth Is]an‘df} o

fukhbeel, age 30
‘koya Kerakkada House

/\ﬁdloth Tslénd

O lenteeiiten T



109, Ub

110,
112,
114
116.

.. 1",

118. ]

9. K

_29

dulla, age 29
@/o Sathaz Kanmpm@ House

‘ /\ndloth Island

Jalal, age 49 . :
S/o Yousaf P. : Moodampma House
/\ndloth Is]and

Kldavu ag,e 55

~.S/o Indeen'M. Blflyalillnada House

Andloth I%land

Kldavu age 59
S/o Irjab J\/Ic<kal House
/\ndlolh Island

Mohammed Salahudheen age 26
S/o Koya T.P., Kandeth House
/\nd oth Island

(:)thl Makket Housé
nd.-f.;u |

lmed. ,lthaf age 24
g/o Jamal Mayompokkada House

: /\ndloth Island

/\bdul (Jafom age 28

S/o Nallakoya T., Bappathiyoda House

/\ndloth Island.

Mohammed Yathnya Khan, age 23
9/07Bashée*Kf‘,;Mathll House '

S/o Ahmcd Ponmkam House

/\ndloth Island



120.

[21.

122.

123.

124.

126.

127.

129.

131,

e

Jdmul /\bld age 4]
S/o; /\s%amal 'N. P Kandalath House,
Andloth Island

Mohammed age 50
Slo /\bdul Khader Kaval Chetta House,
Andloth Island Lo

Abu. ..,,gjezé .
S/o glddlquc Kunnashada House
/\ndloth Is]and " :

Mohammcd /\boo Salih, age 37

~Slo Musthafa Ammelam I-Iouse

/\ndloth I%land

Koya age‘ﬂ
S/o Sayeed Mohammed, L avanakkal House,
/\ndloth Isl(md

M_ohammcd Rafcek C.P., age 38
Slo Sayeed Cwnkkal Puthlyapwam

vl

M : afeek age 40
S/b{Ukka's‘_Bllutheth House,
/\ndloth I%land

Muk’béd , age:28 |
S/o Majeed L., Perumpalli House,

' Andi*'(")t"h'lslvand.'v

Rashced (han age 33
§(() ,<Jdavc Al Blyyadachetta House,
Ar slcllwci.,';_ _

| S/o Koyamm_,,,K.P Bappathiyoda House,

/\ndloth slahd

\/Iohdmmcd <aS1m agc 30 ,
S/o, Ndllakoya Kcnnashadd House,
/\ndl()th sland




132

v ?: e 51

133. TM., age 38
o y Makket House, -

134, 75 -
A 9/0.~<1dave Poovadakkattu House
Androth Island R

135.- Mohammed Saleem age 31
- S/o Hassan Kunm I(eylyoda House,
o /\ndloth sland o

136 Koyamma age 47 .
B S/o Aboo Salch, Kavalchetta House,

137,

138. /\bdul A/eez Khan age 41
S/o Mohammed Blrayammada House,
Andxoth Island

139 Sha‘mSudldQGe{n age 32
| 14('.).‘
141.
142,

143, Mg




R e

144.

1457

:“.nd.l dih Islan‘d.

146. Mohammed Iqbal age 38
S/o Nallakoya,. Pelumpally House,
Androth Island ‘

147. Pookunm agc 56
S/o Yousafllajl Bappath]yoda House
Andtoth Island*?.;;j L

148, .‘.‘M"o'_ med Basheex age 38
S/o Kl, ave /\ Mayampokkada House
/\ndloth Island

149. Chéiiy‘akoy'a ag‘e 36
S/o Kunnikoya . P Thacheri House,
/\ndloth Is]and
150. Ndsccmudheen K S P, age 28
S/o Abdul Khadel F Karachetta Sarommapura House,

151,

152‘.

153. Kunhlbl aoe 46
: S/o Kadel 'cw:)_umpalllHouse

154.

155.




157, §

159.

160.

162.
163.
164,
165.
- 166.

167,

- No. Sayeed Mohammed Karakunnel House

33

k]

Andxoth Islaﬁd

Bashcel age 40
Slo’ Sayecd K., Kunnnash‘ada House,
/\ndloth I%land : .

Mohammed Kuralshl age 25

2

/\ndxoth Ieland

SnaJ age 47
S/o-Kidave K. K’unnumpuxa House,
Anuolh Island

Mohammcd Rafi; age 31

S/o H_am/a Koya K., Pathummapura House,
And1 'th sland

BavRiN
l—‘d«”

'::':3( C Palllyat House,
Island ,

_dul'Jabbar age 35
S/o Kunm Seetu ‘Makkett House

: /\ndloth lsland

@aJeed Mohammed age 54

 Slo Kldavu Poovadakkattu House,
/}mhoth I%lcmd". f.f
I 3 Thacherl House,
D/oK ya-P., Thacheri House,
/\ndxoth Isl W
Yakoob ag(, 40

8/0 KlddVU K, Ammelani House,

/\ndloth lsland



.
H70. e
.
172,
173,
174
175,

176. 1

1.

‘ DepantmenL

fmm%m B
it YA

, ‘Mohdmmed Ra..fec age 42

Slo (oyamm-akoya Mayampokkada House,

| /\ndxoth Island._ .

Mullakoya ag'e’:47

1

‘9/0' Kiday P.’-, Amme‘lam House
/\ndloh Island L

Mohammed Ka51m age 46
S/o Yousaf, Bappathlyoda House

/\ndnolh Island

KddLC]d agje 51
D/o Kidave l\ lhachen House,
/.\nd]oth Island

Palathupuxa House,

i
ay, eedPP age 25 -

h‘ulzlah Puxathlkkatt Puthlyapuram

Ali /\kbax K age 25
S/o (,hc_nyakoya Kannathlmada

i ~ M :
;!:Gangelshz)
Versus
'h[‘;he Ad‘m"izmstratm

/\dmmmtratxon ofthe UT of Lakshadweep
Kavanath"6

‘/}gncu]tune ,
Weep, Kavar athi 682 555

Applicants



35

anchayats
th' ' UT_‘of Lakshadweep

4.
Respondents
(By Advocate ‘Mr. . _éiahgkf.i’shnan)
17, 04 302/2013

I.  Jaffer, age 35

S/o Babujan, Pannethechetta House

Amlm Island '
2.
3.

/\mml ]slahd
4. Ndlial\oya age 40

( ulla Koya Puthoya Kanmyam House
5.
6.
<idave;;K ottechetta House

/\mlm ]sland
7. Jabbau PC age- 36 _

S/o (,herxy'a I(oya Pu1 akkachetta House

Ammllsland .
8.

llyachadachatta House
9. .
S a, Mampuram House :
- A dslands o Applicants

(By Advocate: Mr‘;g‘l’(:.‘B’._Gangesh) -




1 he Admm-nstlzator
v/\dmlmstl allon ofthe

2.
AdmmJSUatlon -ofthe UT of Lakshadweep
Kavalathl 682 555 ’

3. Dlsmct Panchayal

Amini represented by its
Execulive;Ofﬁcer.

4. Village (chep) Panchayat
Amini Island represented by its :
l xecuuve Off‘cex :g o Respondents

(By Advocate M1 S Radhalmshnan/M/s Shenff Associates)

18. OA 303/2(}13

I Abddbake: P 'Iage 4]
9/0 (unhlkunhl “Pallam House
}\avamthl Island

2. Musthafa B K age 45
ced, B}

3.

4,

' S/o Chcnyakoya K AympulaHouse
I\avaxalhl Island ‘

5. Y aco’ob '\' P"" ége 41

S/o' ] Kidave UP.} Kuttxpapepula House
Kavaxalhl sland '




10.

12.
13.

15. 8

Mulecb,jRehmaH:;‘U.P age 34

I\/Icheb Rehman A
Sto Jhangakoya Blrekal House

: Kd\/dldlhl Island

Sajitha P. agc 37

Dio Alr /\xadam Poovmoda Ilouse
, Kavmathx Island :

Bdsheel P I age 44 :
%/o Mohammchalhpuxa Puthiya Hlam House

K age 44
%/o Ahmed Katt;mmada Kadapurathaba IIouse

. Kavaldthl Island

Salacm A P ’:Eég‘c 34
S/o. \/Iohammed C.P. Athampapepwa Ilouse
Kavanalhl sland

> A., age 29
2 Puthlya Alikom lIouse

Anwa1 AP, age. 39

Sho Muthu Ayncpma
_ Ka\/cucuhl I'§l_ d :




20.
o
22.
23.
24,
25.
26.
27

28.

29.

30.

Kavalath-l Island |

_Yacoob CLP vagbe 40

38

S/o Iam'

Mamkfan K P age 30
S/o Abdulla A, Kuttltapepura
Agatti lsland Vi

lhdayathulla S. M age 36 ,
S/o. Ham7alh B: K. ;) Subalda Man21l
I\avaxathl Island '

/\ns”n P_.P., ﬂge'-Bl ,
S/o Chcnyd Koya K. P. Paklchlpula

' Kavalathx Island

Sullman K P age 38
Slo Kndave U P., Kuttipappepura
]\aval athl sland

'chlpura House

Salcem V ag .39
Slo-l Iam7at ,E\/eloda House
I\a\/dldlhl Island

/\uakoya B age 41 :
dck f;l\/ll Birekal House

unnamkalam House




32. .

- Slo Cheri iya Koya P;
33.
34.
35.

36.

37.

39.

40.

42,

Mohammcd Raﬁ- :
Kanld[hl Island
§/o Bab.‘.ljan M Put?_h'ya :ura House
letan Iqland

}lussamall K. P ,-age. 33

Sl Muhammed C, Kuttlthayapura House
, Kavalathx Island

'Sulalman M age 37

Slo am/ath MaldanodaHouse
'(avcucuhl lsland '

Ka]a Hussam C age 37
S/o Ahammed Khan T.P., Chungam House

Mohammcd Shaﬂ K P age 32
Slo gayed Poo A; Kakachlyapura House
Kavalathl Island

Mohammcd {aﬂ B.;age 33

' Sfo/\ltalxlda\/(, T P Beelanthoda House




44.

46.

PR MNN"."

'i'agc 3-]
Bcuakaroda House

‘S/o /I-oh'ammcd-"l;.’ Amanathakepma House
Ka\/alalhl Island

@hémfudhééh age 24
S/o Ali A, Poovmoda House
Kd\/dldlhl lshnd '

(By Advocalc M. K B Gcmgesh)

N

wn

POV Versus

Dcpanm’c, ongncultuxe
' ”Lakshadweep

\/ 1llaoe (D\v fp) Panchayat
l\avdmthl Island 1epxesented by its

meectta House

Applicants

Respondents



3.

4, P, %naj,age 31
S/o Abusaia, Puglyalllam House
Amini lsland :

5. K.X. Ra/dk age 27 ,
S/ Khadexkoya Kunnlyatamkakkada House

: /\mlm Islan' Y
6.

7. K.CMooss, age di
S/o: /\ttakoya Keelachely House
/\mlm Island

8. B Kasmlkoyd age 42
S/o ( hcr-iyakoya Balapp House

9.

10.  Raheem '
S/o Abdullakoya Madam House

_ /\mlm]sland '

1. Pookunhn : :
Sfo T.C. Yousaf Noormahal House
/\mml l%land

(By Ad ;: f."B'.:Ganggsh)

Applicants



M g, n‘-k‘ﬁ" O N

L
2
] anchaycus
'fzthe UT of Lakshadweep,
3. "DllCLLOl OfIidUAC‘dUOI'I

.Dmctoxatc'.o L=ducatior
Administration’o lth‘_‘ U ofLakshadweep
Kavalathl 6‘%2 355 '

4. Village (chcp) Panchayat
- Amini. Tsland represented by its
Executive:Officer.

(By Advocate Ml S ._}R;adha'kriishnan) '

20. 'O A \Jo 323/2013

. ,Molnmmcd Abdul Razak
%/o UK NallaKoya
/\ualadallousc o
/\ndlou lsland

(OS]

Bl 1y, ,
/\ndlou sland

' Véﬁrsus.

l. llm /\dmlmstlaloi :
/\dm_lmsuqll()n':ofthe Union Territory
YRGS Kavalathl 682 559.

[)L} mtmcm of l*nvxomment of Forests
WUnion Territory of Lakshadweep,
Kavarathi 1682 555,

(US)

Respondents

Applicants

Respondents



21 OA .526/201.5'»'? B

Savad T, aged0 -

N

' S/o Hamzalh K P Palllpufa
Ka\/dldlhl lsland

3. Aboobacku P. K , age 34
Slo k¥ atlmhulla Pulecnakeel
Kavarathi Island.

4. Jehangeer A. P age 32
- S/o Hameed, /\llapuxa .

Kd\/dldlhl l%ldl’ld

5. f)haJahan B., age 35
| - 5/0 Kidave, Badayx

lhe uT of Lakshadweep,

cience & lechnolooy
B y-of Lakshadweep
Kavarathi-682'555
mplescntcd by 1ts Dnector

4 'Vlllag,c (chcp) Panchayat
' I\avcuathx 1sland represented by its
I: xecutive: ()Iﬁcm

IR Radhakrishnan)

Applicants

Respondents



TR T Ry ik

A

:KA(’{\/alf:é‘;l‘:h_:i Isl 4 i
(By Ad\!bééﬂ_@: [\/lr.K.B-.;'(}ah_gesh)
Versus

. The /\dmlmsu ator ,
/\annmslmuon of the UT ofLakshadweep
Kav %ldlhl 667 555. '

2. ncuox G)l Panchdyd
Dcpax timent of]’andmyats
-/\dmlmsl ion of the UT of L akshadwecp
l\av(ualhl )S’) 555

_I)Cpéxlhwcnl'oﬂ“nvironmem & Forests

3.
Union Territory of L akshadweep
K‘d\/dldlhl 682 555

4. Village (D\vcep) Panchayﬂt

Kavarathi [sland lepxcscnted by its
I_A,,A\c,u_nlu_yj‘.()ihcm |

%S, ]{adhakl ishnan)

23.
.
2. é'a'iﬁii:l I3 Luhé’éd PP, age 39
S/0 Attal l\ P Pokala Chepura House,
I\dvmdlhl :
3. Mohdmlmd K.P.;agc 35
: : Kal utholapua House,
4 age 41

Applicants

Respondents



45 . .. [

padam House,

Applicants
(By A

Gangesh)

Versus

. 'Ihe/\dmlnlstlatm y- |
Administration of the UT of Lakshadweep
I(avéi'atljif682 555,

2. Dnecton ofPanchayals
Depaltment ofPanchaydts

1atlon ofthe U'l ofLakshadweep,

(8]

| TDI!CCIOI&[G of ‘ducation,
Admlnlstmtlon of the Union Territory
of L. kshadweep Kavarathi- 682555

4. Vxllagc (chep) Panchayat
Kavatrathi Is}and 1epnesemed by its

Lxecutwe Oﬂ]cel Respondents

Applicants




(By AdVO(,a'[eMl r

';Admmlstratxonhofthe UT 6f Lakshadweep,
Kavau athi- 68') 555 B

. lhe (,hlef ercutlve Ofﬁcer
Disfrict Panchayat Unit.
Kiltan, Union l"emtoxy
~of Lakshadweep- -682 557
(By Ad,\)(j',c'até:' Mr;;';St.‘iliédhakri'i:shnan)

OA 331/2013

pKC age 34
'ayeed Méhamimad-A.M.
Kamy nchatta (Ilouse) Agatu Island

kamgj as'casual Jabourer in the Department of

Scxenoe & Technology, Agatti, Lakshadweep

]lydel P
Slo Sayced Buhau Hajl U.
Pokl\athappada (House) Agatti Island
JE o ( ep..‘ '
ualilabolirer in the Department of
;mo’logy, Agam Lakshadweep

ge 39
Slo o
Kur House Chetlat Island
UTq d\,yeep.' =

_W01 (mg as Casual labouxer in the Department of
Sc1encc & 1 Cchnology, Agatti, Lakshadweep.

Respondents



L7

Applicants

(By A akose, Sr. & Ms.Daisy I.Daniel)

1‘ .
2. Chanpex%on
Village (Dweep) Panchayat Agatti-682 557.
3. Chaupelson

Village (Dweép) Panchayath Chetlat Island-682 554.

4. The Jumol 501emlﬁc Officer
' :S';_.cllence & ‘Technology

5. The Jun101 Smentlﬁc Ofﬁcer
' -Dcpcutmeni f.-Smence & Technology
Agatti-682 557

6. DerClOl ofPanchayath
' Depanment ofPanchayath : '
Kayarathi-682 555.- , Respondents

(By Advocate: Mr.S.Radhikiishnan for R1,4,5 & 6)

Applicants

Versus




[\S]

w2

EUmon lcn _01 of "a}gé}fiédweep
-Kav(natll A

‘Sub DI\/lSlOﬂa] ()f icer
Kiltan lslcmd Umon Teu;lto‘ry of Lakshadweep
l\llldﬂ o o

Direc;(n',
Services, ..
UT. of Lakshadweep, Kavaratti.

(By Advocalc I\%Ix',S;Jiadhékriﬁhnan)

27.

[N\

(O8]

W

| OIAE 3’33’/2613’??

Kassim A -

. S‘/d/\lléko"ya p.p
' _/\lnyalhaxa IIousc Andrott

Jal":l'uddm N

Mah ?‘,.“im.d. ,l‘fI?S,S@-“ C.E
S/oKunkikoya SVP
'lﬁ?dayakkal} l'iifé)use, Andrott

\/Iohdmmcd I afeek C.K
S/();;Koyd K.C -
Cheriya Kakkanal House, Andrott

‘Mi)hdiﬁiﬁ@d Kamaluddin M.K

S/().'Shi.hgbuddm Pookoya lhangal

Nooxul Ilassan A
S/o \ldllayakoyd UK
/\tldlada lloul_sc Andrott

B o7 Lt N

Respondents



|OB]

49

Admm tr: -".'on ’fthe Umon Territory
ofLakshadweep, Kaval atu - 682 555

Dnccml oi Panchayats
Depallmcnl of Panchayats

Administration:of the Union Territory
.oFI akshadwcep, Kavaratti — 682 555

Dcpanmcm ofl-lecmclty
Union lcmtony of L akshadweep
Kavamlhl 6237 555

V. 1lldgbe (Dweep) Panchayat
'“ft‘ls and re 'rcsented by its

D/o I hmsa kllachetta House Agathl

Bce falhu mma{P V

- Applicants

Respondents



10.

16.

19,

. h-!'r‘?;'a'.-_.}:_'\"‘.,.-\.r.lgf“:q-’_"';l/‘<r~‘\__. PR .

50

%/o Kasml Koy]a C
Poovmoda 'l-- ouse, Agathi

Kunnat}nl“un House Ag'lthl

Na/ct Ko
S/o.Kidave .

Kunmkalhlyapada I Iouse Agathi

Sho(}kauhc’llf M
S/o Ummer B .
Mal\ayachoda Uouse Agathl

S/o. Mmh;m
13;1_1311@@;_1_1 ouse, Agathi :
/\boobackm N M
S/o'/\bdul Rahman F

S,/Q M ,olh_zcxm_m;‘ej;.d Koya T.P
ﬁ(;l?al‘_l';f—i_]_<;,l'~<aéjii'I{I(';)'Lps_e, Agathi

Hajl K

1 lousc Agathl



20,

21.

24.

)
wh

26.

28.

29.

51

'S/o Koyd AN
Blyathabnyodal ousc Agathx

Nafeesa M. K
D/o.Abdulla l\oya K

M oollmml\algkqg_la I_Iousc;, Agathi

l\ oya P

Q%mlkoyd K I

S/o.Abbobacke "\oya
Kamalmalmlvoda Puthlya lllam, Agathi

)oobad<u U P
S/o /\l) Moham,med
Uppalhoda House,, /\galhl

adumbi MY
D/o Attakoya .
' ,am chnyoda House, /\gathl v




32.

34.

36.

37,

40.

42.

43.

- Samieer

decd Mohammed L

e e W n R .
,,J'»:.‘-.,h PR )% S
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/0. Méjced:

S/o.Kalid P
B lla Ilouse Agathl

Namu l P

-Slo. Mulh'lhi

'l hcl\l\u I’uthlya [llam, Agathi
Ubaid U :

S/o.Hamza U - .
lJmmmerodaclietta tHouse, Agathi

Sycd Mohammcd KT
S/Q‘/\boo Sala l

Sl/oflfjathahul]a -
Bnyd%hdblyoda lIousc Agathl

'Ha]dlomma l P»



Koodam House Agathl

47. - Showkathal
Slo:late Auakoya
Sallamyoda House Agathl '

48. Nis'samudhc'L'nVK
S/o Mamza C.K (L ate)
AVclddk l\ccld llldm /\gathl

19, CheriyaKoya AK |

nimmada House -

50. 1\/1ohammcd _/\11 C. I
' S/o.Kasmi- Koya A
Lhachaiakapqda llouse /\gathl

51. Saycd'j_Mohan' 1cd <

Applicants

.av,qrau_l ~- 682 555



Respondents

A
[

Ummier Far:o:ok-'zShaﬂ
S/o.Aboosala .
Malikakal HOUS‘G Aminii -

P. A Saycdall ,
Sto. Ilam/akoyav -
Puthlya Asharoda douse Amlm

é
-

Rah‘math Beegam
D/o Ahamed Malnkakal House, Amini

Ahamcdkoya
S/o Koyakldavu Sunambl House, Amini

Vallyabl P: C .
D/o /\nthukoya Palllyachetta House, Amini

D/o lamsa, K/lal]xputaHouse Kavaratti

Applicants

. .‘f.‘.-fVei‘sus

lhe /\dmlm_stlalon




Respondents




Ij/o Vahya Abdhxahxman |
:\/adakkumelachadam Kavaratu Island

12. -Beefathumma B ,
D/o Aboobackex .
Beexamthoda (aval am Island

13, Réhmdth Bce'gugm PP
'D/o Attal K. P
Pochalachepum Kavaratti Island

14. Mauandth ,
D/o Miithu Aynapura

nglh;p ‘appepuna, Kavanattl Island. Applicants
Duccton (S
Admmlstla
3.
Respondents

(By /\dvocate M1 S Radhakrlshnan )



l.

2. Attakoya

' Sla, Muthukoya -
Suxambl I{ouse Amml

3. Anwar Hussam

/0. Essa :
Kouapura House Ammn

4. Scijltha Beegum .
D/o Sayeed Abdulla Koya
Be 1 House Amlm ‘f

S. Hdmeedathbl 'j' B
D/o. Shaikoya
Monakkallachetta House Amini

6. H"’as’sainar'
S/o Mohammed
/\llmmechcua House Amini

_h,éj;t:ﬁ;fiaglljlojuse,lAmini.
r..]'!"\ B Géngesh)
Versus
I fHe Adminjstrator -
/\dmlnlsllatlon of the Union Territory
akshadweep, Kavaratti — 682 555

2. Dnectox of Panchdyats

Umon Terri ltOly of [Lakshadweep
Kavarathi represented by
Direetor of_};_ducatlon - 082555

Applicants



R e

Respondents

2. Abdul Hassan
S/e. Attakoya
;Kaxthatt Hou‘

;S/OA Aboosala :
zKarachetta House Andrott

4. Mohammed Hussam
S/o.Mohammed .
?Bappathlyoda“H'ouse Andrott

Applicants

trator -
Admml%tl atlon of fhe Umon Territory

ented by its Chief Executive Officer-682 555

K varatu re

4, ‘Vlllage (Dw ep Panchayat
/\ndrott Isl ( presented by its
Lxecutlve Qfﬂq r— 682 554 Respondents

i
'*adhakrlshnan )

(By Advocate Mr "




4. Yousaf
S/o.Pookoya . ‘
Puthlya Fddlyakkal House Amini.

(By Advocate;: Mr 'K B Ga'\gesh)

: Ver‘s’gs

2.

3. ,f'Wiomen & Child Development
ory of Lakshadweep

4.

rot ,'sland represented by its
ercutlve Ofﬂcex - 682 554

Applicants

Respondents



Mansoor Aliy
Slo. Muthukoya y
4Pentamve11pu1a House Andrott

4, Mohammied 'F'aisal
S$/0.Siddegque: -

Makkct Hou:s AndrOtt‘

(By Advocate Mx

3" Gangesh)

Versus

1. 1 he Admmlsucltor

4, 'anlage (D\’\ _ep)-Panchayat
Andrott s land:.represcnted by its
ercutlvc Ofﬁcer ~ 682 554

(By Ad'vjojc'ate‘:‘M'ris R;éi_dh;z’a,k:‘;i §hnan )

Applicants

Respondents



®

K:P.Homzakoya . - !
S/o.Aboobacker™ .
Kama]malmlyoda Puthlya Illam House, Agatti.

K. ShOWkdlhall -
S/o Sydubukhdu
Kondmoda_l— "use Agattl

B Sharafudhcen o
9/0 Ummel Ella " -
Bceyaku _yoda House Agatn

V K Mohammed Mukthar _
S/0.Abdulla Koya |
Vadakk Kunnmamel House Agatti

Abdul Rdhlman -
S/o Dlddceque o |
. it ~ Applicants

;,EAninﬁal Husbandry
yiofl akshadweep, Kavarathi
' 'it% Director ~ 682 555

liPanchayat
d represénted by its
I~xecu11ve Ofﬁcel 682 553 : | Respondents




b AT T

Applicant

Versus';

l. ’I he Admmlstx at01 ,
/\dmlmstlatlon ofthe Umon Territory
of L akshadweep, Kavqrathl 682 555.

2. The' Dnectox (Sexv1ces)
/\dmlmstlatlon of the Union Territory

L akshadweep (Secretarlat)
Kavaraul - 682 555

3. Dcpartmem Qngx 1cu1ture
urien lenlltory of Lakshadweep,
Ka\/draihl 682555, ,;"'
Replescmed by iis Dnector Respondents

(By AdVOCdleMl 'S,,':.;R,_'a'dhakri_gshnan)

I }Muthhkoya i
Slo. Shalko'
,’Kakkanal I

Applicants



4. ,anlage (Dweep) Panvhayat
“Andrott: Island’ represented by its -
Executive Officer— 682 554 Respondents
(By Adyocate: Mr.§ Radhiakrishnan )
38, QA356/2013

I, Ill"ajéilleinllrx:aﬁi‘ I
D/o. Koya deave M i

Applicants

“of the Union Territory
P, K?varatm — 682555

Kalpem lsland reprcsented by its E
}xecutwc @ff' -"elj 682 552 Respondents




10.

13.

/\bdu] Latheei
S/o.Pallath Kunhl Koya
Ncncmpappc}daﬁl louse,

Mathrlkada gllal House:

- Kalpeni

:
i
?
l
4

Kaipeni

= -



14.

1
]

65

1S oya

- Versus

ator

 F ouse, Kalpeni .

Applicants



oo

Abdul Lalheef “ :
Keela anlattom Amm lsland ;
Lakshadweep IR 'sﬁ

(By Ms.Shahna Kax thnkeyan)

I V1 lage (Dweep) Panchéyath
Atni; Island: : :
Repnesentcd by the C héur Person
Pm + 682 552 :

V~ersus i
I

2. Secretary i
Depamment of Panchayath Kavarathi

3. Dlrector ; -
£ mploymenl and Ttammg
Union’ Terr 1101y of[dakshadweep
Kavaxathn

Respondents

Applicant

Respondents

Applicant



}

42. OA 362/2013

Rabeehathulla B.P. aged 35 years '

S/o. Mohammed Koya T.N., *

Laboufer, Klltan Re31dmg at \/allyapura House
Kiltan Island L ;

(By Advotate: %an Mohahan)

I.  ‘The'Administrator,” -
,UT of Lakshadweep, L
Kavaratti-682:555,

1* lecp 1cal DlVlSlon Kav'arathy.

2. Dll‘ ' ct;or ofPanc.hayat

'&1;(0[ UT. of Lakshadweep,
682‘555

,bouxer Ammal
Husbandi \tal ,Resxdmg at Moulana Veed,

Versus

Respondents

Applicant

Respondents

Applicant



Respondents

[By Advocate Sl‘l S Radhakrlshnan (R1- 3)]

4. OA 364/2013.1 :

Abdul Qublsh S/o. Samul Abld P. aged 27 years,
Malikakal, Kiltan, U.T, of Lakshadweep, working as
Casual. Laboulel. (Live Stock Inspectors Trained Labour),

Applicant

2. Chalrperson Vlllage (Dweep) Panchayat,
lKnltan7682 557

Respondents

4s. OANo 366/2013 '

l. Mohammed Kasun .




69

Applicants.

(By Ad’ivblcdtf?erj} K'B: Gangesh)
o Vér‘sdéi" o

I.  The Admmlstrator
/\dmmlsu atlon ofthe Union Territory
o! Lakshadweep, Kavarathl 682 555.

2. lhe Dlrector _ofPanchayats
Departmem of Panchayats
\ n of the Union Territory

5 Kavarattl — 682 555.

2 }gsh idweep: )evelopment Corporation Ltd.,

Port Control Tower, Andrott — 682 554
Represented by 1ts Ofﬁcer in charge.

4. -Dlrcctorate of Art & Culture
/\dmlmsu atlon ofthe Uhion Territory
of L akshadwcepg Kavaratti — 682 555.
chresentcd by 1ts Dnrector

:ullure
g 1cuLIure
he Umon Temtory

Respondents




6. Khalr aged 32 years S/o Muthu,
' Puleenak@,el House Kavarattr

7. /\bdulbau aged 34 years S/0. Hamza Koy,
Monakkal I—Iouse Amrm

8. 'Sayed .Koya'aged 44 years S/o. Pookoya,
Mcelacherr House Ammr | Applicants

(By Advocale Srl K.BL 'Gangésh)
l o Versus

I lhc /\dm:msuator | At
Admrmsu ation ofthe Uhron Territory of Lakshadweep,
Kavaraur 682 555 l

. LN (. ;'.:-'.' l
4. Vrl ag,e (DV\};. p) Panchayat Andrott Island,
rcpresemed by lts Executrve Officer — 682 554.

l

Respondents

47. OA369/2013



10.

12.

15.

16.

Kunhnscethlkoya aged-=5-‘1 years, S/o. Muneer
Puthlyath Hous‘eg Andrott :

Nooru]AAmeen .::ged 36 years S/o. Shaikoya,
l andalh Puth“ :aflaura House Andrott.

Ham/akoya ag,ed 52 yeaxs S/o. Koya Kidave,
(,hekkarakkad House Andrott.

Mohammed Kasm'l aged 37 years, S/0. Ahammed,



Applicants

Versus
1. he Admmhs

.Admmlstratlon ot the Umon Territory of Lakshadweep,
‘Kavaratt] 682 555

yat, Andrott Island,
itive Officer — 682 554. Respondents

dhakrlshnan)

d 35 yéa'rs, S/o. Ukkas,
use, K;aivaratti.

2. 6. years S/o0. Hamzath,
Ka\/arattl

3. ',-S/o Koyamma,
Kavarattl

4. 8% 46430 years, D/o. Khamar Khan,

5.

6 6 years D/o Ibnu Maja,

7. 6 éé?rs?gl‘b/o. Hamzath,




8.

9. .
L Applicants
(By Ad
I The /\mmm
Admi msuatlon ()flhc Union Territory ofLakshddwcep,
Kavaratti- 682_ ;555. :
2. I)ncclox of Panchayals‘
Dcpammm of Panchayats
,/\dmmlsl ation of the Umon Territory of Lakshadweep, -
Kavamtu —'68?:5_55; g
3.
Replcsumd by its Dnccton - 682 555
Vlllagc (chcp) anchayat
Respondents

l. P Nascu, agcd 35 yedxs S/o Kunhikunhi,
Pallx_ch_dm ‘l_lousc Kavalattl

L2

[T



(By Advocate: Sn K. B (Jangcsh) A

Versus
l.  The Adminisirator,
Administrati 'fthe
Union" _7'l"c"1“."ff \ _of Lakshadweep, Kavaratti.
2. Dcpantmcn ‘nrlmal I usbandny,
Union Terr of T.akshadweep, Kavaratti
represented by its Director.
3. Director of Panchayats,
Department of Panchdyals
/\dmmlsua .
4.

‘l XCLUUVL ().‘ch
(By /\(ii’\/ﬂ@ﬁ;gﬂ'@:. rdhakrishnan)

50. OA NE>".’,~3,"7;2, b

dmaludhccnvﬁ 9/0. /\bdulld u.C.
Muddkkly()d Ple
Kadamat. *

I, '
ig :Tof_thc _Umon Territory
: @’avamthl 682 555.
2. lhc Dngctm (S ‘v1ces)

/\_dxjgm_.;_,su_,a't__x:o fofthe Umon Territory

)

Applicants

Respondents

Applicant



~75

of Lakshadweep (Secretariat),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555. A
Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

QA 373/2013

Abdul Saleem, ag’ed 32 years, S/o Nallakoya,

Ummerthakkada House, Andrott.

M.M. Moharmed Igbal, aged 37 years,

- S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

I

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats, .
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Sci_‘éﬁce & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Departiment of Environment & Forests,
Andrott-682 554. , '

Village (Dweep) Panchayat,
Androth Island represented by its A
Executive Officer-682 554. | Respondents

(By Advocate: Sri S. Radhakrishnan)



52.

‘%’{P{ﬁg:’;;ﬁf‘ gﬂ"“g}\‘f‘:&",":“ ety

76

0O.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth [sland

Union Territory of Lakshadweep — 682 551.

(By Advocate Mr. E.C. Bineesh)

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island - 682 5583.

The Director (Services)
Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),

Kavaratti [sland = 682 555.

Director of Panchayats
Union Territory of Lakshadweep
Kavaratti [sland ~ 682 555.

The Director ‘
Agricultural Department

Union Territory of Lakshadweep
Kavaratti [stand — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer
Androth, Union Territory of
[Lakshadweep — 682 557.

(By Advocate Mr. S. Radhakrishnan)

53.

I

OA 381/2013

B. Saidali, S/0 late Mohammed Koya

" Palliyachetta, Bandayam House,
Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,

Kalkkandiyoda House, Agatti [sland,
Union Territory of Lakshadweep.

K.G. Jama‘lu‘d-dfisn,, Aged 40 years,

S/o late Ummer, Mariyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.

Applicant

Respondents



77

4. T K. Sarommabi, Ag’ed 36 years, D/o late Kunhlkoya
Keelaillam T hekkeelapura House, Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri N. Anilkumar)
' . Versus

l. The Administrator,
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

3. The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.
4, The Director of Panchayat,

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

S. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island, :

Union 1emt01y of Lakshadweep

(By Advocate: Sri S. Radhakrishnan (R.1,3 t0o 7))

S4. OA 384/2013

I. - Ishaque A.C., aged 35, $/o0. Junies T,
Bus Helper, District Panchayat, Klltan
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmxkoyd P.P., Bus Driver,
District Panchayat, (1llan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



3. Noorulla $.M., aged 39, S/o. Late P.S. Kunhimon,
Bus Cleanet, District Panchayat, Kiltan,
Residing at Saife Manzil, Kiltan Island,
UT of Lakshadweep. Applicants

(By Advocate: Sri P.V. Mohanan)

, : Versus
1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. ChiefExecufive Officer,
District Parichayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)
55. OA 386/2013

. Jahathali P.P., aged 33 years, S/0. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

2. A. Ismalil, aged45 yéar’s, S/o. Eassa, Andrati Yoada,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

3. Khalid Un‘ném, dged 40 years, S/0. Mohammed Puthumamachetta,
Amini Island, Union Tetritory of Lakshadweep, Pin — 682 552.

4. Moosa Pé‘ech.andam-, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini [sland, Union Territory of Lakshadweep,
Pin — 682 552.

5. Amanulla A.M., aged 33 years, S/0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

6. Khalid A.P., ;ged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Island;"Union Territory of Lakshadweep, Pin — 682 55.

7. Jafeerulla P.C., aged 25 years, S/o. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



12.

Abdul QalamA aged 38 years, S/o. Khader Thottanada,
Aminipura, A;fmin'i Island, Union Territory of Lakshadweep,
Pin — 682 552.

Noorul Hassah K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552-.' ’

Jalal B.M., aoed 31 years, S/o. Khader T., Bahija Manzil,
1hattanoda Amini Island, Union Territory of Lakshadweep,
Pin — 682 552

Najeeb A., aged 31, S/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin — 682 552.

Nafeesath U., aged 35 yearé D/o. Eassa Kottappura,
Unnam Ammx Island, Union Territory ofLakshadweep, \
Pin - 682 552 ‘ Applicants

(By Advocate: Sri Shiraz. Bhav’vay V.S.)

1.

w2

~ Versus
The Union Territory of Lakshadwee‘p,
Kavarathi — 682 555,

represented by its Administrator.

The Director of Panchayaths,

- Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555. - - '

The District Panchayath, Amini, rep. by its Executive Officer,

Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,

Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri § Radhakrishnan)

56,

1.

o

OA 388/2013

P.P. Amanulléa, aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Bénu, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

K. Sajeedkha}n, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Administ‘f%tor,
Administration of the Union Territory of Lakshadweep,
Kavaratti - 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant S‘et’til"élﬁé'nt Officer,
Amini Island - 682 554.

Village (Dweép) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.  0A390/2013

1.

C.N. Abdul Hakeem, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/o0. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/o. Mohammed C.P.,
Konhankakkada House,Kalpeni.

C.N. Iabusabi; aged 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

Hameedabi, aged 41 years, D/o. Ramalan,



10.
11

12.

14,
15.
16.

17.

19.

20.

"g.|_

~

Pakkath House, Kalpeni.’

AT Sheemabj, 42 years, D/o. Hamzakoya,

Athanam Thottam House, Kalpeni.

A.K. Muthu ;age’d 53 years, D/o. Cheriyakoya,
Alikakkada H‘bus‘e Kalpeni.

K.K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed AK,

" Manjiyanam IIouse ,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammied K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P, .a\gfed 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.O. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni. '

K.C. Abdul Laffar, aged 38 yéars, S/o. Ab’oobackcr,
Kuttiyachada House, Kalpeni.

M. Anwar aged 37 years, S/o. M.P. Khader,
Maral House;, Kalpem

“M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,

Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzékoya MK,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

'I’hangakoya,;aged 33 years, S/o. Chariyakoya E.,
Koliyala 1~—lo_uf;s‘:e, Kavaratti.

Hussain Ali,éged 35 years, S/o0. Nallakoya,
Chettipura House, Kavaratti.



22.
23.
24.
25.
267
27.
28.
29.

30.

32.
| 33.
34.
35.
36.

37.

%2

-years, S/0. Hasan T.P.,
v-‘fKava"ratti :

Jaffer, aged
Kaladi Hous

Basheer, aget{f&é years, S/o. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 yéa‘rs, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, aged 33 years, D/o. Ali,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/0. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ameen, aged 33 years, S/o0. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed,; aged 23 years, S/o. Hasainar,
Umbiyapura House, Kavaratti. '

Hussain B, aged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

Mohammedal“i T.P., aged 35 years,
S/o. Aboobacker K. K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,
Edanilam I*‘Iogs‘.e, Kavaratti.

Jassin L dged 33 years, S/o. Ali K.P.,
Chonam House, Kavaratti.

Mohamined Rafi, aged 37 years, $/o. Hamzath Haji AP,
Molokepura House, Kavaratti.



38.

39.

40.

41.

42.

43.

44,

45.

- 46.

47.

48.

49.

50.

ST

52.

53.
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Mohammed Shaf‘fee P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Alik‘ém Amini. '

Abdul Raheem aged 34 years, S/o. Abdu Rahlman
Aynepuxa Housc Kavanatt]

Mushin, aged;.;_39 years, S/o. Nallakoya,
Kuttithayapup‘q House, Kavaratti.

Akbar T.P., aged 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

I'aizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

Najumudeen AP., aged 36 years, S/o. Shamsul Noor,
Pallicaham House, Kavaratti.

Shihab, aged;35 years, /0. Kunhimoideen, Mullapura House,
Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., zfged 30 years, S/o. Khader, Agam House,
Kavaratti. .

_ Firozkhan, aged 27 years, S/o. Sayed Poo,

Ullikanapur I%I‘ouse, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya
Mukriya lllam House, Kavaratti.

(adisl{'a aged 44 years, D/o. Ukkas,
Umblyapula IIouse Kavaratti.

C.P. Abd\u | Razak, aged 42 years, S/o. Mohammed
Chamayathapwa House, Kavaratti.

K. Ade'l Rasheedu, aged 42 years, S/o0. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réhec‘m; aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahinan, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti:

E
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55.
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57.
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62.
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64.
63.
66.
67.

68.

69.

By

Moomirjath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, agcdj'35 years, D/o. Koyamma,
lhaleekepura House, Kavaratti.

Sayed Abdul Raheem .aged 46 years, S/0."Haji Sayed Shaikoya,

Ummannanooda House, Kavaratti.

Abdul Rehee‘_m, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya, aged 39 years, S/o. Chenyakoya
Ldamlam Ilouse Kavaratti.

Mariyommabi,, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti. -

Mohanﬂ_m_ed éhaﬁ, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti.

Mubc'éha, ag.’éd 23 years, D/o. Sayed Poo,
NeliyampuraHouse, Kavaratti.

Salmé'}'éged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhalﬁmedi,égé‘d 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31'years, D/o. Sayed Shaik Koya,
Madal Housé Arini. '

Mohammed Ali P.M., aged 27 yeats, S/o. HamLa
Pulh1ya Man21l Amini.

: :@ko'yaz;‘@ra:g*ed 4] years, S/o. Abdul Khader,
Pandaram I&Io}qu‘e, Amini.
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72.

73.

74.
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76.

77.

78.

79.

80.

81,

82.

83.
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85.
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Ch‘eriya_koya M.C., aged 32 years, S/o. Hameed,

- MelaChff@taa H;ouse,'Kadmath. '

'Shafeef\f/.P., aged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi /\.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
FEdayakkal House, Androth.

Badarudheen Koya. A.B., aged 38 years, S/o..P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

Fathimath Su‘har_a, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P,
Achammada House, Androth.

Khaulath [.., aged 38 years, D/o. Nallakoya T,
Lavanakkal House, Androth.

Balha '%jlf;.,vage‘d 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

Rahamth P., é.ged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



86.
87.
88.
g9.
90.
91.
92.
93.
94.
95.
96.
97.
98.
99.

100.
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Sa10mmab1 T ag,ed 43 years, D/o. Aboobacker,
Thachery I—Iouse Andxoth

Mullapoo M. K aged 39 years, D/o. Koya
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House, Androth. '

Aysummabi T aged 45 years, D/o. Muthukoya K.P.,
Thachery I—Iouse Androth.

Habeebath Ai , aged 42 years, D/o. Muthukoya K.K.,
Aymammdda House Androth.

Muthubi P.M., aged 42 yeas, D/o. Yakoob
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M., aged 43 years, D/o. Siddiqu MK,
Makketllouse Androth.

b M., ag,ed 39 years, D/o. Nallakoya M,
ouse Androth.

Rahil M, agé‘d 39 years, D/o. Nallakoya,
Mathilv‘:j.I;fIOusé, Androth.

Hussain P.P., aged 45 yéars, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/0. Asainar K
Attalada House, Androth.

Hussam'L .I(;-;,' aged 48 years, S/o. Seethlkoya
Edayg

House Androth.

Sayee ,Mohammd Koya L., aged 54 years, S/o. Kader P,
Lavanakkal IIousc Androth. ,



106.
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Hussain K. aged 50 yearg S/o. Sayeed Bhkari T M.,
Kunn hadaif{ou%e Androth.

Isma,ll, aged 1.,0 years, S/o. Lava Burhikage Moosa,
Kurl'r'iu’mangei‘ House, Androth.

gubaldabn aged 37 years, D/o. K.K. Sayedmohammed
Pathada House Androth.

Pookunhi, aged 31 years, S/_é. Saye Mohammed,
Keechelam House, Androth. '

M.P. Mohammed Hussain, aged 35 years,
S/o. Kldave Moodampura House, Androth. ‘Applicants

(By Advo_pate:Sri KB Gangesh).

1.

Versus

The Administrator,
Administration of the Union Terrltory of Lakshadweep,
Kavaratti — 682 553.

Directotj of Pﬂanchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Departmem of Labour and Employment,
ration of the Union Territory of Lakshadweep,
Kavarattl 682 555.

Dcpaxtment of Educatlon Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depallmem ong,ucultule Administration of the Union Territory of

' Lakshadwcep, Kavaratti, represented by its Director — 682 555.

.Depantmcm of Women and Child Development,
""“’tratlon of the Union Territory of Lakshadweep,
i, 1epre§emed by its Director — 682 555.

ent oi Fisheries, Administration of the Union Territory of
ecp, Kavaram represented by its Director — 682 555.

Department of Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented by its Director-682555.
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9. Lakshadweep Khad1 and Village Industrles Board,
Kavarattl represented by its Chalrman 682 355,
10. Revenue Sub Dlvxsmnal Officer, Kavaratti Island — 682 555.
I, Sub DIVISIOl’lal Ofﬁcer Amml Island - 682 554,
12. Assxs [ Engmeer LPWD Sub vaxsxon Andrott Island-682 553.
[3. lakshadweep District Panchayat, District Panchayat (HQ),
Kavaratti, .
represented by its Chief Executive Officer — 682 555.
14.  Village (Dweep) Panchayat Kalpeni Island, reprcsented by its
Executive Ofﬁcer - 682551,
15, Vlllage (Dweep) Panchayat, Kavaratti Island, represented by its
Executive Ofﬂcer - 682 555, :
16. Village (Dweep) Pan'chayal, Amini Island,
‘ l'epresent‘ed by its Executive Officer — 682 554.
17.
Ofﬁcer - 682 553.
18. Village ('D"weep) Panchayat,

Androth Island, represented by its '
Executive Officer — 682 552 ‘ Respondents

[By Advocate Sri S Radhakrlshnan (R1-8 & 10——18)]

58.

I

()A 392/2013

lluseam, S/o Aboosald
Sara”' a}ppada (Konchukakada) House,

b

Shukoor, S/i) late Kldave
Pakrumupanoda House, Agathi,
Presemly wqumg as Cleaner,
RGS Hospltal Agattl

Latheef; S*/@ Atlaloya,
(dlkandlyoda HMouse, Agathi,
Preséntly working as Cleaner,
R(JS Hospltal /\gatu




" 10.

11.

12.

13.

39

Hameedath, D/o Koyassan
Aynepara House Agathi,
Plesently wor_kmg as Cleaner,

Hajara, D/o late Hyder, -

. Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agattl '

/\blda',er/O Ilameed
Makkiyachoda House, Agathi,
Presently working as Cleaner,
RGS Hosplta Agatt1

Sulaikla, D/o‘Mohamed,
Koylam IHouse, Agathi,
Presently working as Cleaner,
RGS_ I—Iospital, Agatti.

Sulannan, 9/0 Hamza

hlyoda House, Agath1
workmg as Cleaner,
pital_, Agatti.

Rds;

Maham d; S/o Koyassan
/\mpcxpally IIou%e Agatht,
Pxesently workmg as Cleaner,
RGS Hospltal Agattl

Saifulla, S/o 'Abdurahlman
Mar 1yathoda House, Agathi,
Pxescntly w01kmg as Cleaner, -

RGS Hi "‘pi'pa;_-l_, Agatti.

mdn, S/o late Hamza,



14.

ER- 1o}

o Ummer,
House, Agathi,
ing as Dhobi,
Agattl

Abdulla S/oiKhalid,

Kandavar Goth1 House, Agathi,

Presently Workmg as Cleaner, -

RGS Hospx_tail”Agattl Applicants

(By AdV()catei S_x;i‘ R Ramadas)’

Versus.

1. The /\dnumstrator
2. . Son,

Vlllag (Dweep) Panchayat

Agatti: _H‘}_vland Umon Temtmy of Lakshadweep 682553
3. he Mcdxcal Officer in charge,

(,om.mumty Health Centre, Agatti Island, : ,

Umﬁ, ,emtory of Lakshadweep 682553 Respondents
(By Adv ri S Radhakrishnan (R1&3))
59. OA
1. CM

Slo

Kad kil

Office ¢ Assistant Engmeer Electrical,

Fcctrlcal Sub DlVlSlOI’l Kadamat
2. 'K P Ja_la uddeen aged 41 years
‘ ameed Madkmachetta Kattipura House

OUIGI‘ ‘
e: Assistant anmeer Flectrlcal
) Division, Kadamat.

3. ged 31 years, S/o late Nallakoya

ouse, Kadamat, Skilled Labourer,
“Assistant Engineer Electrical,
'D1v151or1 Kadamat.

dul:ﬂl‘a-, aged 42 years, So Hameed Melachetta,



S

I}Iouse, Kadamat, Skilled Labourer,
Off Assistant Engineer Electrical,

ivision, Kadamat.

K.P: (unhxkoya aged 41 years, S/o late Hassainar,
Kcelachcrly ‘House, Kadamat, Skilled Labourer,
Office of the' Assistant Engineer, Electrical,

' chncal Sub DIVlSlOl’l Kadamat. - Applicants

(By Advocate Sn R S:eelaJ)

L

The /\dmmxshaton
Umon lemloxy of Lakshadweep,
Kavaraiti-68255.

The v[_)’ii;’écto'rb.i:’ozf Panchayat,

2.
Department (fijanchayal
Administr atlon of Union Territory of L akshadwecp,
Kavalam 682 555
3. The Chlef Executlve Officer, Dlstnct Panchayat,
Kadamat- 682 556 ' :
4, ;sl‘stcmt Lngmwx Llecmcal
Sub DlVlSlOl’l Kadamat-682 556.
5. T on;
Y p Panchayat, Kadamat-682 556.
(By Advo ZERadhakr‘ishnan(Rl -4))
60. QA39412013
I U.P. Jamal;.§/e C.O. Koyamma, aged 39 years
rki illed Labourer,
ndry Unit,
y of Lakshadweep, Kalpeni-682 557
t Umprampappada House,
;682 557.
2. T ‘a S/o lalc M.K. Hamzakoya aged 43 years
1 :llled Labourer :
Tite 1t01y ofLakshadweep, Kalpeni-682 557
esiding at Thithiyapada House,
Kdlpcmilﬁsland -682 557.
3. M, Hydcx, S/o late M.K. Yousef aged 43 years

S Casual Labourer,



0.

9.

/\mmal luqbfmdi y Umt )

Union lemtoxy orI a<shadweep, Kalpeni-682 557 -
and mSIdmg, at Mcmchlyanam House,

Kalpeni | s,lland, 682 557,

and: re%vimg, at "I akatchlyoda House,
Kalpeni'Is hnd 682 557.

MLK. I\lasﬂm S/o > Chenyakoya aged 33 years .

working as Casual Labourer,

Animal | !usbﬂndxy Unit,

Union l<mt01y ol Lakshadweep, Kalpem 682 557
and- mmdmg at Malmikakkada House,:.

\alpcm dm 6o7 557

M. Kalam, S/o M C. Muthukoya ag,ed 34 years
working as: Ldsual Labourer, : '
/\mmall Ulabdl’d vy Unit,

'y of Lakshadweep, Kalpem 682 557
‘Maral House, o
-682 557.

K. K I\/ mmmed Rafeeque S/o V.K. KOJankoya aged 45
yeais, wmkmg as.Casual Labourer,

Animal. llusbandry Unit,

Union Tel ntoxy of Lakshadweep, Kalpem 682 557

and regid 'ng Kandamkalam House, .

Kal pem s nd 682 557 '

. B/o lalc M C Ahmedkuml aged 47 years
sual Labourer, ‘ ‘
gandry  Unit, .

rifary-of Lakshadweep, Kalpem 682 557
g fMardl Mouse, Kalpem Island 682 557.

K. O /\bwl \,a ant, S/o P. Assainar, aged 39 years
wmkmp as (,asua Labourer,

/\mxml usbandxy Unit,

Uni on luntoxy of Lakshadweep, Kalpem 682 557
and residing at Kakatchiyoda House,

(alpem lslcmd 682 557.

S/o l'uc Sayedmuhammedkoya,
ag ,s;v, “working as Casual Labourer,
sbandry Unit,



1.

93
Union "I"enildxy ofLakshadweeb, Kalpeni-682 557

and residing at Pokkarappada House,
Kalp m I: land 682 557.

Unnikrishnan)
Versus

The 'A'(:i‘l[n:i ni'é%i'.r!?ator,
Union Territory of Lakshadweep,
Kavaratti.-682555

The Director of Panchayat,
Depanmcm of Panchayat,

Union Territory of Lakshadweep,
(avaxdm 687555

The Chlcf Executlve Ofﬁcer District Panchayat,
Union * Icmtory of Lakshadweep,
Kavaralli,-682555

A

The Vctcxmdly Assistant Surgeon,
Village Dweep Panchayat,

Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

61. OA3952013 -

1. Sainul ic S/o Yusuf, aged 40 years,
Che lala House, Kadamat,
H ict Panchayat, Kadamat.

2. Abdul's koor S/o Sayed Ah aged 41 years,
Ukkayachetta House;, Kadamat,
Bus Dnver Dlstrlct Panchayat Kadamat.

3. M. 'Khal'id, S/o’iNadeer, aged 43 years,
Madurakam Hbuse, Kadamat,
Helper, District Panchayat, Kadamat.

4. /\yoobkﬁan 'S/o Kunhikoya, aged 37 years,
<ec1th Mmal House, Kadamat,
Hel ) stuct Panchayat, Kadamat.

(By Adv riR. Sreeraj)

Versus

Applicants

Respondents

Applicants



R

2' ' . H
Departieént of Panchayat
Admnmsu atlon of Union Territory of Lakshadweep,
Kavaratti- 682555

3. The Chief Executive Officer, District Panchayat,

Kavaratti?682555. Respondents
(By Advocate: 811 S Radhakrnshnan)
62. OA 400/2013
| P.P. Snaj, a&,cd 44 years, S/o M. Subau
Puthiya I Pandaram House, Agatti Island,
Umon lcmtoly of Lakshadweep.
2. Nou's}vna'_d _Ali; a'ged 32 years, S/o U. Sabjan,
Keela'Saramma Pada House, Agatti Island,

Union lcmtony of Lakshadweep. -

3. M1, /\:bdul Nascr aged 28 years, S/0 M. Abdul Rahiman,

5. _K C Abdul %hukoox aged 38 years S/o Kasmi,
Kar 1yamachcua House, Agatti Island,
Umon Icmtoxy of L.akshadweep.

0. M.P, Ni‘/;anjliddm, aged 27 years, S/o M. Abusala,
Melapuia '.lgléqse, Agatti Island,
' ry of Lakshadweep. | Applicants

Versus

oo T he /\dmmlsuatm
Union 1cmtoxy of Lakshadweep,
Kavamul 682551

2. lhe (,hanpcnson



@ ;

Village (Dweep) Panchayat
Agatti Island, Union lemloly of Lakshadweep 682553

3. - The Employment Ofﬁcel Kavaratti,
Union Territory of Lakshadweep 682551
4. The Director of Panchayat,

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.
S. 'l"hé;Chie'I’ Executive Officer/Special Officer,
Village (Dweep) Panchayat,
Agatti lsland, Union Territory of Lakshadweep-682553.

6. The Deputy Collector/ASO,
_/\g;attl Island, Union TemtOIy of Lakshadweep 682553.

(By Advocate: Sri S.Radhakrlshnan) ’

63. OA 404/2013

I. Nadirsha N.P., S/o Nallakoya P.V.,

. aged 31 years, Nenampappada (House) Kalpeni Island.
Union Territory of 1 ak%hadweep, ‘
“Working as Casual Labourer in the
Department of Science & T echno]ogy Kalpem Dweep.

2. Affefudheen ALK, _
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology-
Kalpeni Dweep.. - Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

I. The Administrator, _
Union Territory of [akshadweep, Kalpeni.

2. The Chairperson,
Village (Dweep) Panchayat, Kalpeni

3. The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.



The Director, ‘
- Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4)) -

OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj,

Skilled Labourer, Anl,mal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayat,

Department of Panchayat, -

Administration of Union Territory of Lakshadweep,
Kavaratti- 682555

The Veterinary Assistant Surgeon,

Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit), _
Kiltan Island, Lakshadweep-682 557.

The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

Respondents

Applicant

Respondents

Applicant
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The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

The Chairperson,
Village (Dweep) Panchayat, Kiltan.
‘
Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

Mission Director,

National Rural Health Mission, Kavaratti-682555.

Medical Officer in Charge L
Primary Health Centre, Kiltan Island

(By Advocate: Sri S. Radhakrishnan (R1,3t05))

66.

1.

OA 423/2013

Abdul Kareem C., aged 42 years, S/o Subalr P.P.,
Chonam House, Agattl

Ubaid V., aged 35 years, S/o Bamban
Valiya Illam Agatti.

Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti. .

Umilla T.P., aged 54 years, D/o Khader,
T hekl<11appura House Agattl

Ummer C.X. aged 54 years, S/o AllfT P

Chekkakkal House, Agatti.

Aboobacker P.K., aged 31 years, S/o Koyassan,
Pu;[hukotta House, Agatti.

- Mohammed T.P., aged 39 years, S/0 Hamza,

Thoppumpadi House, Agatti.

Respondents



10.

12.

13.

23

Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

Ashraf A K., aged 42 years, S/o Ahamed M.,
Achan I(umyoda House Agatti.

Abdul Razzak R. aged 33 years, S/o Hamza: U
Roullammada House Agatti.

Shaffabi P.P., aged 36 years, D/o Hamza K.,

Puthiyapura House Agatti. ' Applicants

(By Advocate: Mr. K.B. Gangesh)

Versus

The Admmlstrator
Administration of the Union Territory of Lakshadweep,

- Kavaratti-682555.

Director of Panchayats,

Department of Panchayats,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

Director of Education,

Directorate of Education,

Administration of the Union Terrltory of Lakshadweep, :
Kavarattl 682555.

Village (Dweep) Panchayat,
Agatti [sland represented by .
its Excecutive Officer-682554. Respondents

(By Advocate: Sri S. Radhakrishnan )

67.

OA 444//2013

Aboosalih, S/o Rasheed Koya,
Padalapura, Kiltan [sland.
Union Territory of Lakshadweep, Pin-682558. _ Applicant

(By Advocate: Sri Shabu Sreedharan)

1.

Versus

Union Territory of Lakshadweep represented
by the Administrator,
Kavaratti Island. Pin- 682555,
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2. The Director of Parichayat,

Union Territory of Lakshadweep, :

Kavaratti Island, Pin- 682555, : J
3. The Chairperson,

Village (Dweep) Panchayat, .
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

4. The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer, o
Electrical Sub Division, Kiltan Island
Union Territory of Lakshadweep
Pin-682558. = . - Respondents

(By Advocate: Sri S. Rad‘lgakr'ishnan (R1, 2, 4& 5))
68. QA 453/2013 .

I Hameed K., $/0 /\bdul Rahman, aged 36 yeaxs
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years, -
Kuttukum (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual labourer in
Laksha‘idweep Building Development Board, Kiltan.

3. Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of” Lakshadweep
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
1z Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourerin.
Lakshadweep Building Development Board, v
Kiltan. Applicants

%
W
i
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(By Advocate: Mr. Grashious Kuriakéée, Sr.)
(By Advocate: Ms. Daisy [ Daniel)

Versus

| The AdlﬂiﬂiStl‘&tOl',
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Secretary,
Lakshadweep Building Development Board,
Kavaratti.
4. Director of Panchayat,
Department of Panchayat, Kavaratti. Respondents

(By Advocate: Mr. S. Radhakrishnan (R1, 3 to 4))

69. 0.A No. 488/2013

Salmath

D/o. Sayed Koya -

Madapally House

Chetlat Island. Applicant

(By Advocate Mr. K.B. Gangesh)
Versus

The Administrator,
Admini$tration of the Union Territory
of Lakshadweep, Kavaratti — 682 555.

2. The Di“(_rector (Services)
"~ Administration of the Union Territory

of Lakshadweep (Secretariat),
Kavaratti — 682 5S5.

3. Department of Science and Technology
Union Territory of Lakshadweep,
l(a\/ar';’iﬂt_hi - 682 555. ,
Representéd by its Director. . Respondents

By Advocatc—%'Mr. S. Radhakrishnan)

70. QA 492/2013
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K. Bushra Beegum, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. I-lai‘inarayan)

(8}

Versus

Union of India rep. By

the Administrator,

Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555.

The Director of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon,
Animal FHusbandry Unit, Amini.

Union Territory of Lakshadweep-682 552.

The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By /-\dvocéte: Sri S. Radhakrishnan (R1-3))

71.

I

QA _499/2013

Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

Kadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,
Kadamat Island

Applicant

Respondents

Union Territory of Lakshadweep, PIN — 682 556..

Mohammed Shafi Qraish'i Malika,
S/o. M. Sayedali, y
Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of LLakshadweep,

Residing at Malika House,
Kadamat Island,
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Union Territory of Lakshadweep, PIN — 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

I

Versus

The Administrator,

Union Territory of Lakshadweep, -
(Department of Rural Development)
Kavarathi. '

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72.

"0OA 507/2003

MuthuKoya K

Casual Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep
Pin — 682 552

(By Advocate: Mr.TCG Swamy)

Versus

The Adifiinistrator

Union Ferritory of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity)

Applicants

~ Respondents

Applicant

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secretary (Panchayats)
(Directorate of Panchayats)
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Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

The Chairperson

Village Dweep Panchayat

Amini Island,

Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep

Amini Island — 682 552

The Director

(Directorate of Panchayats)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.

O.A No. 509/2013

Maleeha Beegum K.C.
D/o. Indeen Kandilath
Kaval Chetta House, Androth.

Shahid‘a Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

Subaida: M.
D/o. Kidave U.K 4
Makku} ouse, Androth.

Ayshl Beeg,um P.V.K
D/o. Yakoob P.K
Puthlya Pentamveh Kad
Andxoth

Rahmath Beegum K
D/o. Hamzakoya P.
Kunhali House, Androth.

Thahira L. t
D/o. Seethi Nallal
Lavanakal House
Androth.

‘Subaid;fa A.

D/o. Sayed Mohammed M.

Respondents
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Aliyathara House, Androth.
8. Fathimathu Suhurabi P.V.K

D/o. Majeed P.V.K
ibeli Kad, Androth.

9. Siyad Khan L.
S/o. Kunhikoya A. (Late)
I andilath House, Androth.

10. . Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.I
D/o. Abdulla M.P
Chemmachery Puthiya lllam House
Androth. '

12 Habsabi P.U.P
- D/o. Fakarukdheen K. Cheriyadam ‘
Ummathabiyapura House, Androth. Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus
. The Adminiﬁrator, |

/—\dmin:iiétration of the Union Territory
of Laksliadweep, Kavarathi — 682 555.

otate of Industries

Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

[N
o
-
o
(@]
—

3. 'Coir Supervisof
Coir Production Centre, Androth — 682 557. Respondents

(By Advocate: Mr. S. Radhakrishnan)

74, OA 510/2013

Haseena () Haseenabi Therakkal
Therak{¢al House, Kadamath
y QOperator
Villagf’e}ifﬁweep Panchayath, Kadamath Applicant

Data E{

(By Advocate: Mr.R.Sreeraj)
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Versus

The Administrator
Union Territory of [Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator
MGNRIEGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA :
Kadamat - 682 556 - Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

I

[N\

OA §57/2013

K.V.Naseer

Kodavalappu House, Kiltan _

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood v

Kilappura House, Kiltan v

Peon, Government Senior Secondary School Applicants ‘
Kiltan . Applicants

(By Advocate: Mr.R.Sreeraj) .

Versus
The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath
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Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kiltan — 682 558

The Chairperson v
Village (Dweep) Panchayath -
Kiltan — 682 558

The Principal
Government Senior Secondary School
Kiltan — 682 558

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

I

[N

OA 566/2013

Safiyath S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail

Cook, Government J.B.School
Kadamath _
Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B.School
Kadamath

Residing al Kailiyammakada -
Kadamath Island

K. K.Khalid ,

Cook, Government J.B.School
Kadamath ’
Residing at Biriyommada
Kadamath Island

P.Amanulla

Cook, Government J.B.School
Kadamath

Residing at Kunnumpura
Kadamath Island

Respondents
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6. Ummer P.P.1
Cook, Government J.B. School
Kadamath -
Residing at Alikothapura |
Kadamath Island :

7. Hidayathulla P ‘
Cook, Government J.B. School
Kadamath :
Residing at Kadamath Island

8. Muhammed Shafi P.P

Cook, Government S.B. %chool
Kadamath
'Resxdmg at Kadamath Island

9. Pookunhikoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath L
Residing at Puthiyapura
l[Kadamath Island

10. Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

11.  JaferP _
Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath |
Residing at Pupathada
Kadamath Island

(By Advocate: Mr.P.V.Mohanan)
Versus
l. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555
2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

3. The Head Master

Applicants



Government J B School
Kadamath — 682 556

4. The Principal _

Jawaharlal Nehru Senior Secondary School

Kadamath — 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnan )

77. QA 567/2013

Habeebulla P.M N

Puthiya Malika House, Kadamath

Driver, Government Jawaharlal Nehru

Senior Secondary School

Kadamath Island - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

I The Administrator .
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath

' Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 '

3. The. Principal :
Government Jawaharlal Nehru Senior Secondary School
Kadamath Island 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan)

78. OA 580/2013

l. Yacoob
K athathe Chetta House, Kadmat.
(e

2. Vahida
' Marikilam House, Kavaratti.

3. Habusa
Alachapada, Kavaratti.

4. Yacoob
Kaladi l—louse,AKavaratti. _
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17.

18.

19.

20.
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Muhammed Salih }'
Aynepura House, Kavaratti.

Fareeda Beegam ¥
Molokepura House Kavarattl.
f
Saleem Ey
Pallicham House, Kavarattl

Bamban
Nambicham House, Kavarattn

Sayed Abdullakoya ‘
Chendipura House, Kavarattl

Nafeesathbi
Poodiyam House, Kavaratti.

Jamaliyath

Thirinipura House, Kavatatti.

Fazeela Beegum .
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan _
Athnachammada House, Kavaratti,

Jaffer
Marikilam House, Kavaram

"~ Amanulla,

Mela [llam House, Kavaratu

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura Ilouse Kavarattl

Fathahudeen
Kadapurathaba House, Kavaratu

Muneer _
Kuttipapepura House, Kavaratti.
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21, Ashik
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa, .
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P, |
Thaleka Pura, Kavaratti. "

24.  Jamhar Hussain
Beeranthoda House Kavaxatu

25. Muhsin
Beeranthoda House, Kavgratti.

26.  Rauf
Chettipura-House, Kavaratti..

27. Hazarath .
Chungam Ilouse Kavaratti’

28, Khalid ' :
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versus

1. The Administrator
Administration of Union Temtory of Lakshadweep
Kavaratti — 682 553

2. Dlrectox of Panchayath _
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Agriculture &
Department of Agriculture -
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 e '

4. Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union: Territory of Lakshadweep
Kavaratti — 682 555 :

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants
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Pin - 682554
(By Advocate: Mr.S.Radhakrishnan)

79. OA 582/2013

1. Rasheed Koya
Multi Task Employee
Public Library, Kilthan
Residing at Kilthan

2. Smt.Sulfabeegum I
Cook, G.H.S Kadmat ¢
Residing at Melachetta Hauumakudl
I\adamdth Island

(By Advocate: Mr.P.V.Mohanan)
Versus -

I The Administrator
Union Territory ofLakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The. Library and Information Assistant
Office of Library and Information Assistant
Public Library, Kilthan Island 682 557

(OS]

(By Advocate: Mr.S.Radhakrishnan)

80. QA 601/2013

Rasheed <oya S.V, S/o Abdulla Koya P.S.,
Shaiknaveed (H), Kiltan Island PO.,
Union Territory ‘of‘Laks’fh'aéiweep, Pin -682 555.

(By Advocate: Mr. Shabu Sreedharan)
“ Versus

Administrator, Kavaratti Island, Pin — 682 555.

L

| I Union Territory of Lakshadweep, represented by the

Respondents

Applicants

Respondents

Applicant

2. The Director of Panchayath, Union Territory of Lakshadweep,
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Kavaratti Island, Pin — 682555,

The Chairperson, Village (Dweep) Panchayéth,

Kiltan Island, Union Territory of Lakshadweep,

Pin — 682 558.

The Exeéutive Officer, Village (Dweep) Panchayath,
Kiltan Island, Union Territory of Lakshadweep, Pin — 682 558.

The Library and Information Assistant, Public Library,
Kiltan Island, Union Territory.of Lakshadweep,
Pin — 682 558. . ' ’ ' Respondents

Advocate: Sri S. Radhakris!hngn:(Rl, 2,4 & 95)]

OA 634/2013

Malikdeenar, aged 21 yeas, S/o. Hamzath
Sara Manzil House, Agatti. B Applicant

(By Advocate: Sri K.B. Gangesh)

Versus

The Administrator,

Administration of the Union Temtory of Lakshadweep,
Kavaratti-682 555.

Director of Panchayats, =~ .

Department of Panchayats; .

Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555. . *

Department of Education,’ Admlnlstratlon ofthe
Union Territory ofLakshadweep, Kavaratti,
represented by its Director — 682 555.

Village (Dweep) Panchay:af' |
Agatti Island, leplcsented by its Executive Officer,
682 554. : i Respondents

(By Advocate: Sri S. Radhakrisfjﬁan)

82.

1.

OA 635/2013

Fathahudheen K.P. aged 40 years, S/o0. Sayed Muhammed Koya,
Kattampalli House, Agam

Younis, aged 31 years, S/,o.jA'bdulla, Mariyathoda House,



3
Agatti. |

3. K.M. Shahida, aged 40 yeaers D/o Kasmi, Kuttxyam
Mukriyoda House, Agatti.

4. K.M. Amina, aged.46 years; D/o Abdu Rahman,
Kuttiyam Mukriyoda House Agattl Applicants

(By Advocate: Sri K.B. Gangesh)‘

~ Versus
. The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682 555.

2. Director of Health ServiceS; ‘; >3
Directorate of Health Services,
Kavaratti — 682 555.

3. Medical Officer in charge 15, 1
.Community Health Centre, Agatt1 - 682 553

4. Medical Officer in Charge, Rajw Gandh1 Speciality Hospital,

Agatti — 682 553. S

S. Village (Dweep) Panchayat Agatti Island, represented by its
Executive Officer, 682 553. Respondents

. Wpis
(By Advocate: Sri S. Radhakrishnan)

83. OA 791/2013

Fareeda Beegum M.1,, Meppada [llam
Agatti Island. : 4

.
P X
o dar i

(By Advocate: Sri K.B. Gahgesh)
Versus

. The Administrator, L
Administration of the Union Territory of Lakshadweep,
Kavaratti-682 555.-

2. Director of Panchayats, " ©
Department of Panchayats;
Administration of Union Femtory of Lakshadweep,
Kavaratti — 682 554 '

Applicant
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3. Project Manager, Desiccated Coconut Powder Unit,
Lakshadweep Development Corporation Ltd.,
Agatti, Kavaratti — 682 554.

4. The Deputy Director (Admn. ) Lakshadweep Development
Coxporatlon Kavaratti — 682°554.

5. Village (Dweep) Panchayat,
Agatti Island, represented by its Executive Officer,
682 553. ~ Respondents

(By Advocate: Sri S. Radhakrishn‘éjn)lh |

84, QA 82212013

B.P. Navas, Aged 27 years, S/o. Kasmi M P,
Valiyapura House, Kilthan-Island P O
U.T. of Lakshadweep. _ . : : Applicant

(By Advocate: Sri P.V. Mohanan). »=., I

Versus
ny oL
1. . The Administrator,
- UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat, :
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. The Principal, Government Highel Secondary School,

Kilthan Island — 682 556. Respondents
( By Advocalts @ Sho S’MLA‘@SLW)
85. OA 880/2013 .

Muthukoya N.P v
Nalakapura, Kiltan Island _ A :
Union Territory of Lakshadweep-'682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan) |
Versus
l. Union Territory ofLakshadweep leplesented

by the Administrator
Kavaratti Island — 682 555



2. Director of Panchdyath fu o
Union Territory of Lakshadweep
Kavaratti Island - 682.55 H

Union Territory of Lakshadweep
Kavaratti Island — 682 555

dary School
District Panchayat Kiltaiiflslénd

Union Territory of Lakshadweep 682558 ’ ‘Respondents

(By Advocate: Mr.S. Radhakrlshnan)

86. OA 898/2()13

K.C.Abdul Khader |
Kulikaraya Chetta Hous
Chetlat Island

Union Territory of Laksihadw (;: - 682 554 Applicant
(By Advocate: Mr.Shabu Sreedharan).‘n |
...,}.,
V’@fSl;S | o :
1. Union Territory of Lakshaaweep represented

by the Administrator ,in
Kavaratu Island - 682 555

2. The DII‘GCLOI of Panchayatih
Union Territory of Lakshadweep
Kavaratti Island 682 555

3. The Senior Admmlstratlve Officer
Education (District Panchayath)
- Union Territory of Lakshadweep
Kavaratti [sland — 682 555
4, The Principal 3?!37%?1"" S
Government Senior Secondary School
District Panchayat, Chetlat Island _
Union Territory ofLakshadweep 682 554 Respondents

G AL T 1"'

(By Advocate: I\41.S.Radhakr15hpgn)_ .
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87. QA 904/2013

Kadeeja C.P
Cheriyapurakad , |
Kalpeni Island S ! ‘ Applicant

(By Advocate: Ml'.K.B.Gangesh) S
Versus

l. The Admmlstrator

Administration of the Unlon Terrltory of Lakshadweep
Kavaratti — 682 555

2. Sub Divisional Officer i e y
: Office of Sub Divisional Ofﬁcer ", 2
Kalpeni Island — 682 554 . i ;

3. The Dlrectm (Rural developme‘nt)‘
Department of Rural Development
Administration of the Union: Temtory
of Lakshadweep, Kavaratti . — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan). -

88.  OA 9052013

.. Abdul Khader C. v
Chekkiriyammada House o
Agatti Island = Wt

2. BugarJamhar T.P -
Theklapura House
AgatiIsland = = - 'f”* | Applicants

(By Advocate Mr.K. B Gangjcsh) ‘
oo ;]m L

‘|O| tl
] FET ]"'

Versus

1. The Administrator

Administration of the Umon Temtory of Lakshadweep
Kavaratti Island - 682 555 i oo

2. Director oFPanchayaths
Department ofPanchaydths
Administration of the Umon Temtory of Lakshadweep
Kavaratti Island — 682 555 - :




(By Advocate: Mr.S.Radhakmshnan) :

89.

l.

(By Advocate: Mr.K.B.Gangesn)

1.

“Melaillam House

[ '{ :
-
V ¥

k

Lo \17
I ‘ v
| ‘
Project Manager L
Desiccated Coconut Powder Umt
Lakshadweep Development Corporation Limited
Agatti, Kavaratti — 682 555 :

I
The Deputy Director ( dmn)
Lakshadweep Development Corporatlon
Kavaratti — 682 555 1

Village (Dweep) Panchayath
Agatti Island represented byits -
Executive Officer - 682 553

£
1 .m;
i

QA 939/2013

SafiyullahK.C. - | '
Kuttiyachada House |
Kalpeni Island

Saifulla M.1

Kalpeni Island \ ‘
B
Kunhikoya M.V I R
Mathil Valiyammada House =~
Kalpeni Island |
Kidave K.O i

Kakkachiyoda House |

Kalpeni House (A

Versus

The Administrator

Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 i555 | .

Director of Panchayath§

Department of Panchayaths

Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682 555

Lakshadweep Building ‘Developrnent Board
Union Territory of Lakshadweep
Kavaratti represented by 1ts Seeretary - 682 555

Respondents

Applicants



4. The Technical Officer .
Lakshadweep Building Development Board
Kalpeni Island - 682 553

5. Village (Dweep) Panchayath - T |

Kalpeni Island represented by 1ts : ;)

Executive Officer - 682 553 Respondents
(By Advocate: Mr..S.Radhakrishnan)

90. OA942/2013

I. Mohammed Ashik
Palliyat House
Androth Island

2. Abdul Latheef
Karakunnel House
Androth Island

3. Mohammed Ubaidulla
Chodath House
Androth Island

4, Mohammed Fathahulla
Karachetta House ‘
Androth Island Ce . Applicants

(By Advocate: Mr.K.B.Gangesh)
Versus

1. The Administrator L
Administration of the Umon Temtory of Lakshadweep
Kavaratti Island — 682 555

2. Director of Panchayaths-
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682 555

3. Lakshadweep Building Development Board -
Union Territory of Lakshadweep -
Kavaratti represented by 1ts Secretary - 682 555

4, The Technical Officer S
Lakshadweep Building Development Board
Androth Island — 682 554 ’
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5. Village (Dweep) Panchayath
“Androth lIsland represented by its
Executive Officer - 682 554

(By Advocate: Mr.S.Radhakrishnan)

91. QA 952/2013

1. Abdul Salam N.P
Casual Labourer
Power House, Kalpeni
Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

2. C.K.Attakoya
Casual Labourer
Power House, Kalpeni
Residing at  Chakakeel House
Kalpent, Union Territory of Lakshadweep

3. P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
4, Hamza Koya P '

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)
Versus

l. Union of India represented by the Secretary
to Government of India
Ministry of Home Affairs
New Delhi — 110 001

2. The Administrator _
Union Territory of Lakshadweep
Kavaratti — 682 555

3..  Executive Engin‘eer
' Department of Electricity _
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants
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4, Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents
(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. 0OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr'.P.V.Mohanan)
Versus

B The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682 555 '

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Di.rector of Panchayath

Department of Panchayath _

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. 0OA 1202/2013

. Akathar Ahammed K.K
Internal Inspector
agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep
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Fareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House

Kalpenl [sland

Union Territory of Lakshadweep

(By Advocate: Mr.P.\/.Mohanan)

o

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavarattl —682 555

Agrlcu tural Officer
District Panchayath (Agriculture)
Kalpeni Island - 682 557

Chief Executive Officer
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94.

0.A No. 1225/2013

C.P. Showkathali,

S/0. Mohammed Koya _
Casual Labour, Electrical Section,
Kalpeni.

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Hariraj M.R)

Versus

Ihe Umon of India
Represented by the Secretary to
Govérnment of India,

Ministry of Home Affairs
New Dethi — 110 001.

Applicants

Respondents

Applicant



2. The Administrator :
Union Territory of Lakshadweep
Kavaratti — 682 553.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section ' ’\
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Ba_sheer. Member (J)

Appliéants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 yea‘r‘s and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged ﬂby Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services ‘are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the respondents to regularize their services. In the case ofa
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for issuer\il dircction to re-engage them.
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3. The short question that arises for consideration in all these Original

Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High- Court‘ in Administrator and another
Vs. Naderkoya and others = 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the .
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to bé
regularized since they were admittedly ehgaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In'the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it,. the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagemems
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has.

invited our attention to the following decisions in support of the above

contention:-

I Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010)4 SCC179. '

4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchavath Cases
OA 212, 266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department'of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of I,abour & Employment, Directorate of Arts & Culture,

Weights & Measures etc. While 7 applicants in OA 299/2013 and 47

applicants in OA 301/2013 have been working in the Department of

Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have beenv working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to.illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. [t is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such éngageménts were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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has been going on in thé Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual employees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that.
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra)‘ is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The ﬂvé judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
-of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
t.he Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC: 1071;
R.N.Nanjundappa - (/9732) liS’CC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measuge..



10.. A three judge Bench of the (‘Ap_ex ¢0urt“ in Official Liquidator Vs.
Dayanand & others had, after noticing som"e'ofthe judgments/orders of the
court which took a different view frqtn the law settled in Umadevi,
observed that those cases were illustrative of ;'_he non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.” '

12.  In.the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In thé offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court h‘e.‘lij_d that initial appointments of the apbellams were made in gross
violatio‘fifz of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of tiie admitted position that 800 posts of:teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appellants would
also be taken into account by the administration and cor;sider the

desirability of relaxing the age-limit provided in the Rules.



‘ 13.  In Nanjundappa (_Supra)‘-,f{ (he Aﬁéké'-Coun had held thus:-

P

- “If the appointment itselfis-in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularzzed Ratification or regularization is posszble of an act which
is within the power and province of the authority, but  there has been
some non-compliance with procedure or manner which does not. go
to the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14, We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

1S.  But one disturbing feature that has been noticed in this bunch of
cases is that the authorities concerned, be it the Lakshadweep
Administration or the Village (Dweep) Panehayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregulalrly appointed employees who had completed 10
years of service as indicated in Para 53 of the jﬁdgment in Umadevi

(Supra) at that point of time.

16.  Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of
them ha:v'e been engaged in one scheme or;‘the other sponsored by the
Central Govemment or m  some such other schemes or programmes floated
by the Admmlstratlon on, 1ts own by utilizing the funds available with it.

The Admmlstratlon or Vlllage (chep) Panchayats have not come out with

»
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any data as regards the actual requirement of employees in various
departme;ntsf under them. It has been noticed that in some of the
departments, the casual employees have been working apparently against

regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the quéstion is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this 2 The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say thé least.

Panchavath Cases

18. In the other bunch of 80 Original Applications, in which the
applicahts‘ have been engaged by Village (Dweep) Panchayats or District
Panchayajt; the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approache’d_this Tribunal, aggrieved by the failure of the Union of India
and the“‘Lékshadweep Administration in granting them temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Union of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water



Q S V 129

to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.
Grant-in-Aid was provided to meet the additional expenditure and the
Society used to manage the S‘eheme. Later, Island Councils were brought
into existence as per Island Council Aet., Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
\following among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual Zabourers as per the parameters of the
sche/‘ne

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

c¢) From the date of issue of these orders and until the Lakshadweep

" Administration prescrlbes the scheme 1o the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularzzatzon of the casual workers under the scheme

(d).‘;;;N,o casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20.  The Division Bench of the High Court while allowing the Writ
Petition filed by the Administration noticed that another Bench of this



Tribunal in Original Applicatio’n}s:Né.lZQ? & 218 of 1998 had rejected a

identical relief claimed by som'e_o!'thfer casual labourers, holding thus:-

1.

’

"We have carefully perused the pleadmgs and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,

the applicants were engaged by the Island Council of

Androth/Minicoy. - They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper - authority from the Councils issued what are
purported 1o be appointment orders and the subsequent service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................ |

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employmenf
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient to give employment to them. It
probably might have offered some succor by way of daily rated
wages 1o the unemployed local persons..................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration (o
prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes towards expenditure on
account of - wanton appointments of staff against posts neither
created nor sanctioned nor approved is legitimate. " "

@

n

The above decision was confirmed by a Division Bench of the High

Court in O.P.N0.28776/2001. Still later, OA _No.1008/1997 and OA

No0.571/1998 were also dismissed by a common order following the

decision mentioned supra. This order was also confirmed by the High

Court in O.P.N0,35164/2001.
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held fhat Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaya.t. [t was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies:. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the Tribunal has committed a grave error in

giving direction to Lakshadweep Administration to adopt the
-Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it

prospectively to the Panchayals for granting temporary status (o

casual labourers. The direction given to the Panchayat not to effect

any appointments till" the Lakshadweep Administration frames

Scheme, is illegal and do not fall within the jurisdiction of the

Tribunal. Further direction given to the Panchayat that no casual

workers would be retrenched on the face of availability of work falls .
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
.Ofﬁce:r of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive
Officers. V

24. There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some
of the orders of appointments were cancelled by the successor Committee
in office of these Panchayats. More importantly, fresh engagements are
being  made on  political basis and some of  the

disengagements/retrenchments also have political colours.



C RN o b R
RS o

132
25. In OA 300/2013, the Chairpersoﬁ of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedvharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Terri‘tory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument thét the Panchayaté are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the épplicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, ‘the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for the abplicants in some of the cases have invited
our altention o various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it 1s
for the Panchayat to execute the various: works like road

construction/repair/maintenance, ~ water  supply, drainage, local

e
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development works, primary education, health and sanitary scheme etc.
For this purpose, the ":Pan'chayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after-the introduction of the Lakshadweep Panchayats

Regulations, 1994. The learned counsel has invited our attention to
Articie 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further contention that the casual lébourerswho have been
working for more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual vempldyees cannot be replacevd by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/20]3 have been working since 1994 while others have put in more

than 4 years of service.

29.  The sum and substance of the arguments advanced by the learned
counsel for the applicanfs in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat br non-Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been'working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.
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N3l ; s

When these cases had come up -for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:+

‘9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the

authority concerned. Some of them have been functioning in

veterinary units which require special skill: some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the - intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all:
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been _inducted with specific qualification
of matriculation/IT| and the like and a/so those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessmg specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.

e
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(d) Those who come under the MQA’RGS scheme

(e)  Those who are mere casual Iabourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their deCISIOFI commun/cated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under.the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of -100. days, ‘which: would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter g/vmg them a notice of two
weeks before dlsengagement Vo , .

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in -OA No;.
507 of 2013), if falls under (b) or:(a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to. be ITl), he shall be re-engaged before the
next date of hearing and conflrmat/on glven on the next date of
hear/ng :

31. Pursuant to the above order, the ‘Panchayats/Departments' have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparently, some atterhpt hés been made io categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunai and those Original Applicatioﬁs are also included in this bur;lch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed alréady that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they we.:'rev SO
engaged afterv undergoing regular selection process. In our view, the
Adminivstrétion has been largely respohsible for the prevailing unfortunate
scenario. It may be true that the Administratibn or Panchayats in their
anxiety to.give some solace to a large nuinber of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments‘ or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders. is uﬁderstandable.
However, going by the catena of decisions referred to above, it cannot be
held that the épplicants are entitled to get their Services regularized. It has
been repeatedly held by the Apex Court vthat there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33. But, in our view, the; Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been workingbon casual basis for the last 5 to 10 years 1s also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are‘being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain o'f the Administration. However, the Administration
shall address: the issue relating to all these employees who have been tqiling
for years together on casual basis, ‘with utmost compassion, and g'ive'\them‘
the benefit of relaxation in age, educational qualiﬁcatio‘ns etc.‘while. making

regular recruitment. -

35.  Origina! Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Appiications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances.- These Original Apphcatlons

are, thereforc dismissed.

- 37. The interim orders in force as on today shall remain extended till
April 4,2014. | i
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